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ELECTION TO STATE INSURANCE | THE FACTORIES (AMENDMENT)
CORPORATION ’ BILL, 1953
Surt ABID ALI: Sir. I move:
THE DEPUTY MINISTER FOR
LABOUR (Surr ABID ALr: Sir, I “That leave be granted to intro-
move the following motion: duce a Bill further to amend the
Factories Act, 1948.”
“That in pursuance of clause (1) Mr. CHAIRMAN: The question is:

of section 4 of the Employees’ State
Insurance Act, 1940, read with rule
2(A) of the Employees’ State Insu-
rance (Central) Rules, 1950, this
Council do proceed to elect, in such
manner as the Chairman may direct,
a member from among themselves to
serve on the Emvloyees’ State In-
surance Corporation.”

Mr. CHAIRMAN: The question is:

“That in pursuance of clause (i)
of section 4 of the Employees’ State
Insurance Act, 1948, read with rule
2(A) cof tie Employees’ State Insu-
rance (Central) Rules, 1950, this
Council do proceed to elect, in such
manner as the Chairman may direct,
a member from among fthemselves to
serve on the Employees’ State Insu-
rance Corporation.

The motion was adopted.

MRr. CHAIRMAN: I have to inform
hon. Members that the 7th September
1953 has been fixed as the last date
for receiving nominations and the 10th
September 1953 for holding election,
if necessary, to the Employees’ State
Insurance Corporation.

The nominations will be received in
the Council Notice Office up to 12 noon
on the 7th September. The election,
which will be conducted in accordance
with the system of proportional repre-
sentation by means of the single trans-
ferable vote, will be held in the Sec-
retary’s Room (Room No. 29),
Ground Floor, Parliament House, be-
tween the hours of 10 AM. and 1 .M

“That leave be granted to intro-

duce a Bill further to amend the
Factories Act, 1948.”

The motion was adopted.

SHRI ABID ALI: Sir, I introduce

the Bill

THE FORWARD CONTRACTS (RE-
GULATION) AMENDMENT BILL.
1953

Tue MINISTER ror COMMERCE
aNDp INDUSTRY (Surr T. T. XRISENA-
MACHARI): Sir. I move*

“That leave be granted to intro-
auce a Bill to amend the Forward
Contracts (Regulation) Act. 1952.”

MRr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to amend the Forward
Contracts (Regulation) Act. 1952.”

The motion was adopted.

Surt T. T. KRISHNAMACHARI:
Sir, I introduce the Bill.

THE ANDHRA STATE BILL. 1953—

continued
Surr  S. MAHANTY (Orissa):
Mr. Chairman, 8Sir, yesterday be-

fore the House rose, 1 was trying to
dilate on one point, viz.,, the rendition
of the 7 taluks of Bellary, however
meritorious it might be in itself,—if I
may venture to say so.—is rather in-
appropriate in the given context. The
ground on which I sought to build the
case was that the purpose of the Bill
was the creation of an Andhra State
—that was the specific issue—and not
the extension of the territory of a Part
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B State, viz., Mysore. Sir, this House
should bear in mind that Mysore is
not a Karnataka State which has
been formed on linguistic basis. My-
sore is an ex-Princely State with a
Rajpramukh. If the creation of Kar-
nataka on a linguistic basis had syn-
chronised with the formation of the
Andhra State, then probably I would
have been the first man to approve
the rendition of the 7 taluks of Bel-
larv to the Karnataka State on lin-
guistic  basis—but the Karnataka
State has not been formed. It may
be the thin end of the wedge, but the
fact remains to be said that Mysore

is an ex-Princely State and by the ren-
dition of the 7 taluks of Bellary we
have extended the territory of an ex-
Princely State, viz., Mysore. Secondly,
as I have already said at length, the
division of Bellary is going to affect
the expeditious execution of the Tun-
gabhadra project on which so much
uepends, both on the side of Andhra
and of Mysore. Thirdly, the original
terms of reference were that an An-
dhra State should come into being
consisting of the non-controversial
districts which have been enumerated
in Mr. Justice Wanchoo’s report. But.
I venture to say that all the districts
which have been included in the
Andhra State are not non-controver-
sial. Take the case of Anantapur. Dis-
frictwise it may be an overwhelming-
ly Telugu district but the fact remains
to be said that there are certain
firkas which are predominantly
Canarese-speaking. Therefore, when
the Bellary issue was referred to Mr.
Justice Misra, why was Anantapur
not referred as well? And similarly
Mr. Justice Wanchoo has indicated in
his report that there is also the Chit-
toor District on which the residuary
State of Madras is staking its claim
on linguistic basis, Therefore what I
urge is, if rectification or rationalisa-
tion of the linguistic borders of the
various States in South India is aimed
at by the rendition of these 7 taluks

of Bellary to Mysore, then why was
this matter not taken up in its entirety
and why only a part of it, viz., the
specific issue of Bellary was referred |
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to Mr. Justice Misra for report? Ii
may be argued that Bellary is so situ-

ated that if it had not been transfer-
red to Mysore, then two things would
have followed—either it would have
remained with the residuary State or
it would have been administered as a
Part C State. Sir, the workings of
Part C States are such that no sensi-
ble person would ever recommend
further creation of new Part C States.
I will cite the case of one Part C State,
viz., Himachal Pradesh. This House
may be astonished to learn that due
to lack of tracing papers, ftwo high-
paid officers—Executive Engineers-—
are sitting idle for the last 2 years.
That is so because the Central Gov-
ernment could not supply them trac-
ing papers in time. That is a
sample of the administration that
we are having in the Part C
States under the patronage and
aegis of our esteemed friend Dr. Kailas
Nath Katju. Therefore no sensible
person will ever recommend the crea-
tion of further new Part C States.
Then the next proposition is that it
should have remained as an island ter-
ritory under the administration of the
residuary State. Now, however im-
probable that might sound, we have
the example of the Kulu Valley in
Himachal Pradesh, an island territory,
which is being governed by the Pun-
jab Government. From Simla to Kulu
Valley the distance is about 70 miles.
If Kulu Valley can he governed by
the Punjab Governmeni as an island
territory in Himachal Pradesh, why
could not the residuary State govern
the Bellary District as such? Let me
not be misunderstoed for saying that
I am against rendition of the seven
taluks of Bellary District—on a lin-
guistic basis to Myscre. I am in fav-
our of it but my submission is in the
given context, it is most inappropriate
inasmuch as the issue has not been
taken up in its entirety. You have
taken up a part of the question pro-
bably under political pressure. There-
fore. while concluding, I have got only

one point to make and that is, that
there should be no more shilly-shally-

ing about the creation of other lin-
guistic States and—the most impor-
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tant thing—the rectification of the bor-
ders of the existing linguistic States
To the alarmists, I might most res~
pectfully submut that the unity of
India 1s never going to be jeopardised
if we are gomng to have lingustic
States The unity of India does not
rest in the borders of linguistic States
The umity of India rests on our Consti-
tution, rests on our civil code, rests on
our common Civil Service, it rests on
our common military, 1t rests on our
common defence programmes It 1s
futile now to argue at this hour of the
day that the unity of India 1s going to
be jeopardised by the creation of lin-
guistic States I might here cite the
case of Soviet Russia which 1s a high-
ly centralised State, and which has
cemetged as one of the most stable and
powerful States after the Second Great
War Its 16 Republics are quite auto-
nomous except 1n ceded subjects Even
now there are two Republics—] think
Ukramne and Bylo-Russia—who have
their own repiesenlatives on the
UNO Even the Republic of Kinghiz
on 1ts coat of aims does not have the
ubiquitous symbol of the sickle and
hammer and that Republic has its
own coat of arms To that extent
autonomy has been experimented up-
on i Soviet Kussia but that Las never
jeopardised thewr unity The unifying
force lies e.sewhere, not i the lin-
guistic borders

Therefore, while concluding, I have
only one wish, one desire, that after
the formauwon of Andhra, the other
linguistic States should come and
along wath 1t should come the rectifi-
cation of the borders of che existing
Iinguisuc States

Syrr K S HEGDE (Madras) Mr
Chairman, the measure before the
House is of gieat constitutional mmpor-
tance, to my mind 1ts importance 1s
next only to that of the Constitution
Act of 1950 I conceive this measure
as the firsy step 1n re-drawing the lin-
guistic States of this country Dr
Katju was pleased to pul down th>
facts 1n the Statement of Objects and
Reasons The erremstances  sur
1ounding the creation of this State g»

[ 3 SEP. 1953 ]

Bull, 1953 998

fully to illustrate that this 1s the first
step towards the re-drawing of the
boundaries of the States in India

I am extremely happy that this dav
1s a historic day in the history of th»
Andhras I have very happy memo-
ries of my Andhra friends with whem
I have lived 1n close touch intimateirs
for a good part of my life in my
younger days. I dare say, Sir, and I
mean no flattery that the Andhras are
1dealistically minded, quite emotional
and quite patriotic If anybody sup-
poses for a moment that the Andhras
are less patriotic or less nationalistic
than any other section of the people
of this great land, then he 1s sadly
mistaken During the British regime,
long before Orissa and Sind were
formed 1nto separate provinces, had
only the Andhra leaders sacrificed
their national sentiments and been
prepared to subordinate themselves to
the British, they would probably have
had theiwr State much carlier than the
other States But their spirit of pat-
riotism, theiwr spirit of nationalism
was such that they were not prepar-
ed to sacrifice one inch, one 10ta of
therr patriotism If there has been
delay in the formation of the Andhra
State. 1t 1s because of their intense
patriotism and their unwillingness to
sacrifice even an 1ota thereof I do
know they have had difficalt times.
They had famine 1n Rayalaseema
They have had the floods in the Goda-
vart They have political instability.
But all these are but tests for them.
They are there only to test theiwr abi-
Iity and their statesmanship. I am
told—I do not know whether 1t 15 right
or not—that God tests those whom He
loves mostly, by the severest of tests.
If you have farth i the traditions of
our past, yvou v ill remember how men
like Prahlada Dhruva and Haris-
chandra had to undergo these dificult
tests I take the present tests before
the Andhras in the same spirit and
I am sure cur Andhra friends will rise
equal to the occasion and., united, they
will create a State which will be the
ervy of the other parts of this Ilana
It 1s true that sometimes 1t is felt that
in some matters—I am net savirg 1%
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in any spirit of criticism—on some
occasions, they allow their judgment
to be controlled by their emotions
But all idealistic people do that How-
ever, on some occasions, especlally at
the time of the creation of a State,
practical statesmanship probably
would be better tnan mere 1dealism.
I am only domng a little loud think-
ng

On the floor of the House yesterday,
some carping critics of the Congress
had laid the charge that the Con-
gress had gone back upon 1ts promise
about the creation of linguistic States
1 am sorry they have not fully under-
stood the implications of the stand
that the Congress has been taking all
along It was never felt by the Con-
gress that linguistic States by them-
selves were opposed to natlonal umty
Far from 1t What was being thought
was that the process of the creation
of these linguistic States might jeo-
pardise our national 1interests and
they might divert our attention to ob-
jects which were not of quite imme-
diate .mportance It i1s true that the
Congress has pledged 1tself to the
creation of linguistic States This re-
solve was taken as early as 1921 ana
1ever was there any deviation from
this stand  But when we attamned in-
dependence 1n 1947 the question be-
fore the Congress was Should we im-
mediately plunge ourselves 1nto the
formation of the linguistic States and
d vert and bend all cur energics 1n that
dnec‘ion” Could 1t ne c(onveniently
postponed to a future date and shall
we bend all our energies towards more
immediate puiposes? (Interruption) It
1s natural that there shou'd be difler-
ence of opimion But 1. 1s only from
that pomt ot view that the Congress
thought that it could be conveniently
posiponed o a futuie aate When we
have had a time of peace and pros-
perity, then within a convenient pe-

riocd of five or icn vears, we could
“ahe un  tms  guest.on of linguistic
States

I have always beheved 1n the {for-
mation of linguistic States When the
Dhar Committee visited my place, 1
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was one of the witnesses who came
before that Committee 1 told the

Commuittee that 1t might be convenient
to postpone this question by about
five years so that we could concen-
trate all our energies on the develop-
ment of the nation, so that the difficult
questions which inevitably arise at
the time of the division of the country,
such as boundary questions, division of
assets, etc-—all these contioversial
questions might be postponed to a
later date Whether that decision was
right or wrong 1s entirely a different
matter All that I am saying 1s that
the charge that the Congress has gone
back upon 1ts pledge of creating lin-
guistic States may not be accurate.

Yesterday Dr  Ambedkar—unfortu-
nately he 1s not here—made a brilhant
hul a contradictory speech 1 was not
sure whether he was not contradicting
himself at every stage To me his
was rather a pitiable case He was
al one {ime acclaimed by the public
as the modern “‘Zanu who drattea “he
Constitution, but 1 a highly painful
speech he said he was prepared to
butn the Constitution Once before I
had to ask on the floor ot the House
whether Dr Ambedkar continued 1n
the Cabinet for a meie mess of pot-

tage I would not like to repeat 1t It
was rather astounding, something
which cannot be  appreciated in

constitutional phraseology or by poli-
tical commonsense for a mem-
ber who was a Minister entire-
ly m charge of the framing of
the Constitution to come and tell
voa Sir, that he was a mere hack Is
he setting a good political precedent?
i1 am sorry Dr Ambedkar only abused
a~d got out of tne House If he
chuses he should be prepared to re-
celve the reactions thereof It came
vith 111 giare {rom Dr  Ambedkar
when he said thatl his peart was not in
the Constitution that he was merely
perpetuating a fraad, to put il in the
mildest form Well, I will leave Dr.
Ambedkar severely alone His whole
Iite has been one of a series of con-ra-
dictions First he tried to live 1n (om-
munalism and now probably it is too
late 1n the day for him to get himself
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out of that past. I have nothing but
pity for him. But even as regards
‘the linguistic Provinces, his remarks
were a series of confradictions. He
started by saying that out of the 27
‘States in this land, about 24 were lin-
guistic and no serious dam‘age would
be done 1f you added another four—if
four more States became linguistic
States. But ultimately there was a
sudden change of mind and he sound-
ed a note of warning against linguis-
tic States.

Sir, another charge was laid against
‘Government both by Dr. Ambedkar
and by my friend Mr. Mahanty, that
the Government only appreciates the
argument of the big stick. Govern-
ment only yields when it is forced to
yield. It is a plea of ignorance of
facts. You will remember, Sir, that
even during the framing of the Con-
stitution a Committee known as the
TVP Committee was set up by the
Congress, consisting of eminent states-
men of this land, Pandit Jawaharlal

Nehru, the late Sardar Vallabhbhai
Patel and Dr. Pattiabhi. the highest
in the land and the tallest of the
roppies

SHRI S. MAHANTY: What was the
year?

Sar1 K. S. HEGDE: In the year
1948.

SHrr S. MAHANTY: What is the

year now?

Wr. CHAIRMAN: Order. order.

surr K. S. HEGDE: You will have
t0 learn a lot. If you will have
patience, I shall let you know. That
Committee came out with the report.
They said that they apprecialed the
urgency of forming an Andhra State;
that they had always appreciated the
patriotism of the Andhras; and they
had always respected the sentiments of
the Andhras. They came to the con-
clusion that, though as a matter of
procedure they would postpone to a
future date—the formation of the lin-
Luistic provinces as such-—appreciat-
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ing the intensity of the feelings of the
Andhras they would immediately con-
stitute an Andhra State on one condi-
tion, that is, the Andhra State should
consist of the undisputed Telugu-
speaking portions of the Madras State.
The present Andhra Bill does not go
one iota, one inch, beyond the decla-
ration made in the J.V.P. Report. On
the basis of the J.V.P. Report the
Madras Government formed what
was called a Partition Committee con-
sisting of four Andhras and four non-
Andhras, including the revered Andhra
leader, Shri Prakasam. They went on
dividing the stores, land, buildings
and everything. Ultimately, they said
that unless the City of Madras was in-
cluded, they were not going to have
the Andhra State. Now. who was res-
ponsible for the delay? Is it the
Andhra leaders or is it the Govern-
ment of India?

Surr S. N. DWIVEDY:
latter.

Yes, the

SHrR1 K. S. HEGDE: They were the
bersons who were responsible and not
the Government of India. The Gov-
ernment of India at all stages. on every
Occasion, said, ‘by all means have your
Andhra State but on only one condi-
tion, the condition being that it shall
consist of the undisputed Telugu-
speaking areas of the Madras State’?

SHRI S. N. DWIVEDY:
ment?

Or agree-

Sur1 K. S. HEGDE: No question of
agreement at all. Every section of
the Andhras of the State wriggled out
aof the old pronouncement. They said
“we shall not have a State without the
City of Madras.”

Surr P. SUNDARAYYA: Only Mr.
Prakasam said {hat 1w rest of them
agrecd.

Suri K. S. HEGDE: Anyway, Mr.
Sundarayya and the comrades of his
party were hiding in the jungles of
Telengana ana......
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Sur1 P. SUNDARAYYA: You were ,‘
hiding in your South XKanara. (Inter- !
ruptions.)

Mgr. CHAIRMAN: Order, order.

Surr K. S. HEGDE: We were not
hiding.

So far as we are concerned, all the
leaders of Andhra who are well
known, whose opinions are worth con-
sideration, whose opinions are the
opinions of the people, were not will-
ing to form that State. In those cir-
cumstances, in those conditions, the
Andhra State could not be formed be-
fore the Constitution of India was
ushered in. There is no point, there
is no logic, there is no truth, in the
allegation that the Central Govern-
ment at any time postponed the ques-
tion of the formation of the Andhra
State. (Interruptions.)

If today anybody has changed their
opinion, after the death of the great
martyr, Shri Potti Sriramulu, it is
that section of the Andhra leaders who
at one time were unwilling to have an
Andhra State without the City of
Madras. The charge should be laid
against them and not against the Cen-
tral Government. The Government of
India has not changed one comma, one
full stop, from the original declaration
made in the J.V.P. Report. That Re-
port stands and it is that decision
which is being implemented today and
1 may say, Sir, with courage that the
delay in the formation of the Andhra
State is not to any extent due to the

dilly-dallying, as said by my hon.
friend Mr. Mahanty, of the Central
Government of India. I do feel, Sir,

that there is a considerable body of
public opinion which feels a doubt as
to whether the Government was right
in conceding the formation of the
State at the point of time that they
did—not about the contents of the de-
claration but about the procedure that
is adopted. I have very great respect
for the martyr who sacrificed his life
for the cause of the Andhra State. I
may very rightly say that he is the
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which he considered to be good and
noble he sacrificed his life inch by
inch. I am not detracting anything
from the nobility of the man, but if
you permit me, Sir, I say that we con-
sider that it was an error of judgment
on his part to have sacrificed himself.
He did not fully comprehend the reac-
tions that might set in because of the
great act in one sense that he was do-
ing. He was probably not compre-
hending the forces of violence that
would be let loose after that self-im-
molation. He had so much fixed his
ideas on Andhras for the time being
that his vision about the entire India
possibly was dimmed. Well, whatever
if is, whether i1 is politically right or
not, all of us are agreed that a noble
soul, a patriotic soul, a gentleman of
gentlemen, has laid down his life. We
pay our homage to him; we take this
opportunity, Sir, to wish Godspeed to
the new Andhra State. We wish the
Andhras all prosperity and happiness.
In their prosperity lies our happiness;
in their growth of stature lies our
growth of stature. We shall certainly
be with them arm in arm, shoulder to
shoulder.

The main quesfion that arises out of
this Bill is about the formation of the
linguistic States. Dr. Xatju, in his
opening speech, told the House that
some people accused him of having de-
liberately dropped the word “linguis-
tic”. Whatever be the reason, why the
word is not there. I refuse to see, Sir,
that this Bill is anything but the im-
plementation of the promise that was
given to this country in 1921. The
very declaration of the Prime Minister
of the 19th December 1952, wherein he
said “undisputed Telugu-speaking
areas of the Madras State shall be con-
stituted into a State”. Is it not a de-
claration of the formation of linguistic
States? Could it be anvthing differ-
ent if you say that you are only con-
stituting the undisputed Telugu-speak-
ing areas into a State? You are de-
claring that you are creating a linguis-
tic Andhra State. Transferring seven
taluks of Bellary District to the My-
sore State: Is it not a further recog-
nition of the linguistic States? Facts

.
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speak for themselves. I have no doubt |
that we are on the onward march in
the formation of linguistic States.

To some extent, I share the appre-
hensions of the Government about |
ihe formation of linguistic States. In
many places, Sir, it has taken a very
ugly turn. You are aware, Sir, what
kappened after the dedth of the great
soul, Potti Sriramulu. idany railway
stations were burnt; goods were des-
iroyed; railway trains were damaged—
sur national assets were damaged. You
know, Sir, what is happening in Bel-
lary. Life was miserable for the last
several months. Innocent people were
harassed; there were hartals galore;
there were obstructions in every street
corner. To our disgrace, I kvow what
is happening in Karnataka. The other
aay I was travelling from Kadur 1o
Bombay. My train was 12 hours late.
The reason was that some misguided
persons in the name of the formation
of an Akhila Karnataka had removed
fishplates. Very many people were
assaulted. A pilot train had to run.
While I must apologise on behalf of |
those brother Kannadigas for some
of the shameful acts that they had
indulged in, all that I can say is:
Oh Lord, forgive them; they know
not what they do. (Interruption).

My friend Mr. Kakkilaya protests ’
agamnst what I said. He has done |
it, I regret it.

Sir, an occasion of this type is
availed of by the enemies of the
land, both internal and external.
Now there are politically discontent-
ed groups and leaders whom the
currents of election had washed
away during the last elections. Then
there are the friends sitting there,
and Mr. Sundarayya is smiling of
course. They are availing them-
selves of every opportunity, every
discontent, good or bad, for their
own ends. They are taking advant-
age of the fruits of the labour of

the Congress during the last 30 yeéars.
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AN Hon. MEMBER:
the situation.

100 6.
They exploit

Surt K. S. HEGDE:
been exploiting the . situation and
also they have been goading the
innocent people to commit acts of vio-
lence, and nobody is happy about it.
That is exactly what has been
frightening the leaders at the Centre
about-~ the formation of Ilinguistic
States. It is true, Sir, in some sense
that when an intense - provincial
feeling comes, oftentimes it conflicts
with our loyalty to the nation as a
whole. 1 say ‘“ntense feeling’, but
it is sometimes a hostile one too.
That is what has been happening in
some parts of the country. But what
exactly should be our stand at this

They have

stage? Can we suppress it? The
demand for linguistic  provinces
started in 1921 and the Congress

then had pledged itself to the fulfil-
ment of that demand. That demand
has now percolated to the masses
and there is a growing demand
among the people that linguistic
Siates should be immediately form-
ed. That decision may -be right or
that decision may be wrong but it is a
faci. Well, todav merely by get-
ting frightened about the formation
of linguistic States—if we delayed or
Posiponed it, it may result in re-
Percussions which are anti-national—
Wwe are unnecessarily creating a
conflict between our loyalty to the
language and our loyalty to the
State.  There should be no conflict
Whatsoever at all. I for one can
happily live in any State—be it
Hindi-speaking, Kannada-speaking or
Tamil-speaking. But one thing is
certain, that you cannot ignore the
promises of the Congress during the
Past 30 years. We cannot ignore
the intense desire of a large section
of the people to have a State mainly
speaking one language, so that I
would implore the Government of
India that the time is ripe when we
should take a bold decision to re-
group our States mainly on consi-
derations of language. I am only
sayving “mainly on considerations of



1007 The Andhra State

[Shri K. S. Hegde.]
language’. It must be a geographic
unit; it must be an economically self-
sufficient state, and if these be there
a linguistic state could be formed at
an early stage.

Sur1 H. P. SAKSENA
Pradesh): But not otherwise?

—

(Uttar

Sgri K. S. HEGDE: But certainly
not otherwise. Postponement of the
formation of linguistic States is like-
ly to create more and more irritation
and more and more the Government
may come in for unnecessary criti-

cism. To a large extent, Sir, I
know that the charges levelled
against the majority group m a

multi-lingual State are unfounded. I
come from a State which is a multi-
lingual one and I come from the
emallest of the lingual groups. .My
friend, Mr. Kakkilaya, has himself
not failed to tell the public that the
Madras State, the Tamilians thete,
are deceiving other groups, but if you
examine the facts it is otherwise, Sir.
Ever since our freedom in 1947 T am
glad to sav thar our Tamil friends
snd our Telugu friends are more
generous to us. to an extent more
than we are entitled {o. In faci, in
my district more money is being
spent; more expenditure is being in-
curred by the Government. I am
prepared to sit down with anybody
and satisfy them that no linguistic
group ever did quarrel with the
other and they are not doing so at
least since 1947. But still there is a
lurking suspicion because our wants
are many; our needs are many;
there are many things which we are
in need of. The only facile way of
explaining it away is to say that the
Tamil group is not doing you justice.
That is a mere propaganda stunt.
But yet there is a feeling which has
crept into the minds of not merely
the uneducated circle but also
amongst the educated circle that
their due share is not being received.
With this object in view, I am
requesting Dr. Katju to consider if
the Boundary Commuissiorn which he
proposes to appoint can be appointed
at the earliest possible opportunity. I
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| shall be grateful to him if he could
find it convenient to announce the
| personnel of the Commission in the
month of October itself. This will
\ go a long way in satisfying the
| demand at least in my part of the
‘ country. You must take note of the
fact, Sir, that in the linguistic areas
i the opinion is almost unanimous.
i Whatever the differences may be at
" the top of the organisation, the Kar-
. natak Pradesh Congress Committee
had been repeatedly requesting you
to form a Karnataka State; the Praja
Socialists had been requesting you to
torm a Karnataka State. Such was the
demand by every other political
1 group including our friends of the
1 Communist Party. Everyone of us
' is agreed that you should form a
Karnataka State at the earliest oppor-

, tunity, You may agree with their
logic or not. Even if it is the
madness of the majority, but then

you have got to yield. Once it has
taken & {irm stand, it is far better we
vield 1o it at the eariiest cppor-
tunity.

Dr. K. N. KATJU: Why i3 it
assumed that I am against it? .

Sarr K. S. EEGDE: I know you
are all with me and I also share your
apprehension as to what is going to
happen during the process. I don’t
mean to say that you are against it.
All men who are in charge of
Government will have to necessarily
think of the consequences that might
arise at the time of the formation of
such States. It is the pains during
the birth and not the birth you are
afraid of.

Now one more request. May I
suggest, Sir, that the Commission
should begin to work in the South
at the first instance? The suspicion
is more acute in the South than in
the North. To my mind it is better
to have two Commissions, one work-
ing in the North and the other work-
ing in the South. The Commissions
probably will be more useful than
one. But if you cannot see your
way to appoint two Commissions
and if there is to be only one Com-
mission you should kindly make it
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convenient to see that 1t begins its
work rather in the South i the first
mstance than 1n  the North because

i the South the problem is more
acute. Not merely that. I would
also make another request to you.

You can request the Commission to
send mterim reports on the advisabi-
ity of the formation of the States.
If interim reports are sent then many
of the problems cropping up could
be tacklea and solied then and there
If the Commission could examine the
problems connected with the forma-
tion of linguistic States 1n the South
and submit a 1eport, 1t will be
extremely convenient. And what is
more 1s—Don’t allow the Commis-
sion to grope their way in the dark-
ness Give them specific directions.
The mistake that you committed at
the time of appointing Mr. Justice
‘Wanchoo and Mr Justice Misra must
be avolded All the coatroversies
have aiisen today because jou did
not give them precise structions on
which they were t{o proceed. The
terms of reference were not quite
precise In a matter of this nature
there would be no dispute m the
mitial stage so that the decision made
may be a reasonable one. If you
minimise the scope for a dispute 1t
would be to the advantage of the
country. 1 would like you to tell
the Commission that the main consi-
deration for division shall be the
language basis, the main, not the sole,
but at the same time that would be
only conceded 1if 1t 1s economically
self-sufficient, financially feasible and
geographically contiguous. These are
the predominant factors that must be
borne in mind.

Then again there 1s the question of
drawing of the boundary line I do
vot mind, you take any unit. Take
the district as a unit, take the taluk
as a unit, take the firka as a unit, take
the willage as a wunit, but decide
‘which you will have beforehand. If
rou do not decide beforehand, the
controversy will always be there.
Hvin at the time of apvointing the
Coaunission, 1f you tell the Commis-

[ 3 SEP. 1953 ]

Bull, 1853 1010

to consider will be, say, taluk or firka,
then there will be no scope for con-
troversy. I, for my part, would
request you to see if you can accept
the village as a unit.

One more request I would make.
There 1s a {alse lurking suspicion
amou.ag the people

Dr K. N. KATJU: How many
villages are there 1n the proposed
Karnataka?

Surr K. S. HEGDE: There are not
many, but I will give you a solution
by which you can solve it. All these
difficulties come 1n 1f you start right
from the begimning. Take the 1951
census as finat Tell the Cornmission
that the 1951 census enumeration 1s
final. Nobody will object to 1t, be-
cause many peopie do not know the
linguistic composition of the 1951
census at present. It 1s only when the
decision goes agamnst them, they say
that tne census 15 not a correct
«numearation For that reason 1if you
make these principles known before-
hand, if you make this a~ the terms
of reference of the linguistic commis-
sion, then there will not be any diffi-
culty at all. If only you had told
Mr. Justice Misra that the census
figure of 1951 would be taken as final,
all this controversy could never have
arisen at all. If you had only told
him that only the wvillage or the firka
or the taluk was going to be the unit
of consideration, all these troubles
could have been avoided So shall
we not profit by the mistakes that we
have committed? As human beings
we are apt to commit mistakes, but
the only thing that we must do is that
we must learn from our experience,
from the mistakes that we have com-
mitted 1n the past I do not think the
question whether linguistic States
should be formed or not 1s a moot
question. It 1s a settled question.
The question now is one of imple-
mentation and 1t would be desirable
if early steps are taken in that direc-
tion. I would invite you, Sir, to look
to the pointers Our enemies are

sion that the vnit that you are going ; taking advantage of the situation. Do
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[Shr1 K. S. Hegde.]
you know the result of the two Dhar-
war bye-elections?

Surr P. SUNDARAYYA: Defeat for
the Congress.

(Interruptions.)

Surr XK. S. HEGDE: Two Dbye-
elections 1n the course of the last two
months we lost.

Surt C. G. K REDDY (Mysore):
Is that the reason why linguistic pro-
vinces should be formed?

Surr K. S. HEGDE: That 1s the
reason why it should be immediately
formed. There are people speaking
with two voices. The leaders of the
Praja Socialist Party, as my friend
Mr. Reddy 1s pleased to interfere, at
the top say, ‘no question of lingwstic
nonsense’ but that party 1s pledged
to linguistic provinces 1n the States.
The leaders of Akhila XKarnataka in
my State are the so-called leaders of
the Praja Socialist Party. They pass
one Resolution in the Betul Confer-
ence and they speak another thing on
the floor of the House.

SHRI C. G. K. REDDY: What 1s the
Resolution? Can my friend say that?

Serr K. S. HEGDE: They passed a
Resolution that whenever a Commis-
sion was appointed for the purpose of
deciding the question, they should un-
grudgingly accept its decision and that
there should be no controversy and....

Surr C. G. K. REDDY: And that
decision stands.

Sunr K S HEGDE: .. ... when 1t
came to the question of accepting Mr.
Justice Misra’s findings, the leaders
of the Praja Socialist Party and the
whole group say that they should
have a plebiscite for it. I shall deal
with that aspect a little later.

Surt GOVINDA REDDY (Mysore):
‘That 1s politics.
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Surr K. S. HEGDE: But consis—
tency? Consistency, they say, is the
virtue of an ass and probably they say

I0I2

[Mr Depury CHAIRMAN In the Chair.}

Surt GOVINDA REDDY: They be-
lieve m it. 3

Surt K S. HEGDE: Leaving that
aspect alone, I would point out to the
Congress leaders at the Centre that
though theiwr objective 1n delaying the
formation of linguistic States 1s
certainly praiseworthy from the point
of view of the unity of the country,
the reaction to 1t was something un-
expected and as such we must take
note oi the reactions and we must for-
mulate our policies and programmes
1in the lhight of public opinion that has
expressed 1itself.

I shall not go into details of every
aspect of the case because there are
many friends who would like to talk
on the subject. But representing as
I do, to some extent, Bellary, it 1is
my duty to speak something about
this question of Bellary., It 1s not
my desire to rake up questions
which are not very germane,
nor do I want to engender
heat, for I would like to part with my
Andbra friends as friends and com-
panions. There seems to be a certain
amount of misconception about this
Bellary question. Bellary is claimed
by our Andhra friends mamly on
the ground that the Telugu-speaking
population i Bellary taluk.....

Sart GOVINDA REDDY: Town.

Surr K. S HEGDE: . ....1s in a
majority.  Undoubtedly, ray friend
Mr. Mahanty put forward some other
argument in the course of his speech
yestaiday and today. Several argu-
ments have been advanced by our
Andhra friends for claiming Bellary
Taluk or the town or any firkas as
thea o~ ¥ Gonl o:d and indiffer~
ent argurients have keen made In
a matter of this kind our emotion is

> mamn uiding faclor. Reason 1s
the last element that 1s 1iaken into
consideration. With  our Andhra
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friends, good and patriotic as they
are, their linguistic claims are of an
imperialist character. They believe
that wherever a single Andhra lives,
that area must go to the Andhra State.
In one sense it may be good, because
the whole of India may be formed into
-one single Andhra State. Sir, argu-
ments have been advanced on the
basis of history that Bellary is a
"Telugu district. It was claimed that
Bellary taluk was the seat of the Gov-
ernment of Krishnadevaraya who was
a Telugu and as such the Telugus are
-entitled to Bellary taluk. Inthe modern
world it is fantastic logic—an argu-
ment without any validity whatso-
ever. A similar claim was made for
the city of Madras on the basis that
one of the Telugu kings gave it to the
British. Absurd as the argument is,
I should, as a student of history, still
like to examine the validity of this
argument. It is historically inaccu-
rate 1o say that Bellary was at any
time a Telugu city or a Telugu taluk.
It is further historically wrong to say
that Krishnadevaraya was a Telugu
himself. Undoubtedly, Krishna-
devaraya was a great Telugu poet
and a Telugu writer, but so also was
he a great Kannada writer. He had
written a number of books both in
Telugu and in Kannada. But he
was necither a Kannadiga nor a
Telugu; he was a Tulua. I am proud
to say he came from that part of the
country speaking Tulu from which I
hail. My friends probably are for-
getful of history.

Sur: C. G. K. REDDY: A new claim.

Surr K. S. HEGDE: No, Sir. A new
revelation to him. I request him to

open any elementary history book
and he will find i.
SHrRT RAJAGOPAL NAIDU (Mad-

ras): In unwritten language.

Serr K. S. HEGDE: Sir, the Vijaya-
nagara kingdom was not founded by
Krishnadevaraya but was founded by
Bukka and Harihara in the early
part of the 14th Century. So far as
Krishnadevaraya was concerned, he
was one of the Generals in the Vijaya-
nagara kingdom. He was recruited
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| from my part of the district and I am

* proud to claim, if I may say so, that
' he belongs to the Tulu-speaking

section of the country to which I
; have the privilege to belong. We,
as Tulus generally are, never view
anything from a parochial aspect; we
always take a broad view of the case.
We patronise the Kannadigas or the
Telugus or anybody. So, Sir, it is
historically inaccurate to say that he
was a Telugu king and I would re-
mind my friends to correct their
historical facts so that they might not
be carried away by wrong impres-
sions of history. The manual on
Bellary was written some time in 1872
by an Englishman who had no bias
either in favour of Telugu or in favour
of XKannada. It was written at an
undisputed point of time. And on
the defeat of Tipu, this portion of the
country was handed over to Hydera-
bad, and when the Hyderabad Nizam
I ceded the ceded districts of Bellary,

Anantapur, Cuddapah and Kurnool,

Bellary became a part of the Madras

Province. Till then Bellary was not

a part of the Madras Province. It

so happened, Sir, that geographically
I Bellary was situated along with other
portions ef Rayalaseema. The wea-
ther of Bellary was very good. The
Englishmen always liked the weather.
So. it was made the divisional head-
guarters of Rayalaseema. Naturally,
wherever the seat of Government 1s,
trade follows, the administrative per-
sonnel follows. The Andhra invasion
began from that time. Of course,
you come to my place and I will
accept you. There is no question
about that. But it is that way that
a good portion of Anantapur, a good
portion of Cuddapah district, and
Alur, Adoni and Rayadrug became
parts of Telugu-speaking areas. Now,
even coming to Bellary taluk as a
whole, the Gaz-tte of Bellary in 1904,
and the Imperial Gazetteer written
in 1908, would show, Sir, that Bellary
was predominantly occupied by the
Kannadigas. If my friends have mno
respect for thése documents written
| at an undisputed point of time, Ilet
I them take the other evidence. There
| was a census operation in 1921, and
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[Shri K. S. Hegde.] r
I can challenge any one of my friends
and I will show that in the whole of
Bellary taluk and every firka thereof,

Kannadigas were in a majority
as compared to Telugu-speaking
people. In everyone of the firkas it

was 50. There was a census in 1931
and the same was the story. There
was a census in 1951 and the same
again was the story. I can read out
the figures also. Now, in spite of
these documents, Sir, my friends still
claim Bellary or some portion thereof.
In fact, if vou remember aright, the
original claim was for the whole of
Bellary taluk. It is now only a modi-
fied claim that has been made for
some of the firkas of Bellary. May
I remind my friends of the recent
historv? As I said once before, in
1950, a Partition Committee was
appointed in Madras, consisting of
eight eminent persons, and there was
not one Kannadiga in it. OQut of the
eight gentlemen, four were Telugus,
the Telugu gentlemen being Shri T.
Prakasam, Shri Kala Venkata Rao,
Shri Sanjeeva Reddy and Shri Gopala
Reddy. So, Sir, you will see that
there was not a single Kannadiga in
that Committee. That Committee
decided that Bellary was Kannada |
area. And since the year 1950,
what has happened to justify a

change in the course of history? ‘
Today, the very leaders who signed
the solemn declaration that Bellary
was a Kannada area, have gone back
upon their declaration. They are
now having a claim on the Bellary
taluk: and with what grace? It is
being said, and it is true also, that
Bellary is a very good town with nice
weather, with nice buildings, ete.
Well, I know my Telugu friends are
too ambitious. They tried to grab !
Madras. Having lost that, you are

trying to grab Bellary. The logical

conclusion is the same in both the
places.

Surr P. V, NARAYANA: Why are
you afraid of a plebiscite?

Surt K. S. HEGDE: Well, I will ,
come to the question of plebiscite. |
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Just wait for a minute. Now, the
next question that came up was the
appointment of Mr. Wanchoo. I have
the report of Mr. Wanchoo in my
hands. Mr. Wanchoo went into the
matter. He went beyond the terms
of reference given to him. Before I
refer to that report, I would just like
to mention to vou the fact that in
1950 it was agreed that the seven
taluks of Bellary district shall remain
with the residuarv State, which I pre-
fer to call the Madras State. When
Mr. Wanchoo was in Madras, I went
on deputation to him, being one of the
representatives representing the
RKPLCC. We were told that the
Madras Government, for one reason
or the other, which reason I shall
explain at a little later stage, was not
willing to accept the seven taluks of
Bellary on the ground that they were
not contiguous to the Madras State
and that they may not be able to
maintain law and order in that land,
8o, the problem before Mr. Wanchoo
was: What to do with the seven
ialuks? He had not been authorised
to allot them to Mysore at that stage.
The Government of India proceeded
on the footing that the Madras State
could take wup the non-Telugu-
speaking areas under their aegis. So,
under those circumstances, Mr. Wan--
choo recommended three alternative
suggestions, He said that the people
of Bellary wanted to remain with the
residuary State. 1 am speaking only
of the seven taluks of Bellary. But
in the alternative, they said that they
may be annexed or transferred to
Mysore. The third alternative was
that they may be constituted as a
Part C State. Sir, coming to the
question of their transfer to Mysore,
he said that that was beyond his
terms of reference and therefore he
could not do that. He also appre-
ciated that the seven taluks of Bellary
could be formed into a separate dis-
trict for the sake of administrative
convenience. He said he was not
authorised to transfer them to Mysore.
You will be pleased to know, Sir,—
and I would not take the time of the

House by reading Mr.
report—that Mr.

Wanchoo'’s:
Wanchoo definitely
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dealt with Alur, Adoni and Rayadrug
as ocne unit, and the seven other
taluks as another unit. In fact, Sir,
it reminds me of the history from
1921. When the Congress formed its
own Dprovinces—the Congress pro-
vinces—there was a dispute about this
district of Bellary or a portion there-
of. Mr. Kelkar was appointed as
arbitrator to decide that dispute. That
is for the information of Mr. Mahanty.
He went into the matter and gave his
decision. May I say, Sir, that in that
report he said “I would have been
justified, had I allotted the whole of
Bellary district fo the KUP.C.C.".
Yet he said that he yielded to the
clamcur of the Andhra friends. I
have no quarre! about the decision.
(Interruption.) I am prepared to take
the position as it exists today. I am
not prepared to rake up the old
history and say that we ruled over the
country in the past. Now, having
done that, I would like to say that
Mr. Wanchoo specifically dealt with
the seven taluks as one unit and the
three taluks as another unit. The
decision of Mr. Wanchoo is there.
My friends quote the decision of Mr.
Wanchoo. 1 want them to read it
over and over again. Now natural-
ly, the people of Bellary were very
apprehensive of Andhras. We love
Andhras, and there is no doubt about
it; but one thing must be remember-
(Interruption). I am not
speaking in any light-hearted sense,
Mr. Reddy. But when there is
trounle whether it is Telugu or
Kannada, when conflict and animo-
sity come in, when both of us

Sur1 C. G. K. REDDY: Do
address me. I am a Kannadiga.

not

Surt K. S. HEGDE: We welcome
the Andhras. The attitude of the
Kannadigas is: We have no quarrel
with anybody, but we have an appre-
hension—as very  correctly epito-
mised by Mr. Misra—about the
onrush of Telugu linguism. That
is the fear of the Kannadigas. The
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problem of the Tungabhadra is also
+he apprehension of the Kannadigas.
My friend over there talked about
Tungabhadra. Probably he does not
know the history of Tungabhadra.
One of the main reasons why the
Bellary people were not willing to
come into the Andhra State is due to
this problem of Tungabhadra. May
I say for the information of the House
what happened? The Tungabhadra
River mainly flows in the Bellary
District and Bellary Taluk. The
head-works are situated in Bellary
Taluk. The water can be very well
utilised in the Bellary Taluk. What
has happened is that by the pressure
of ‘'my Andhra friends, by the pull that
they had in the Government, pre-
ference was given to what is called
the low level canal in preference to
the high level canal. I was one of
those in the Committee which went
into this matter. The benefit of the
development of a high level canal will
mainly go to the Kannada people,
while the benefit of the low level
canal will mainly go to the Rayala-
seema  pecple, other than  the
Kannadiga people of the Bellary
District. Naturally, the Andhras are
more in number and they had a
greater pull with the Government
and the low level canal was develop-~
ed. I am not one of those who say
that because the head-works are in the
Kannada area, the benefits must go
exclusively to the Kannadigas. Let
it be equitably distributed. Do not
expect us to neglect our own interests
and show charity to others; this is
all we ask. What is happening is
that there is a great controversy whe-
ther the high level canal should be
developed or the waters of Tunga-
bhadra should be let into the K.C.
canal. I am now entering rather
into technical details. Now, my
Andhra friends are eager to let the
whole water of the Tungabhadra
into the K.C. canal and thus take it
to the Cuddappah and Kurnool
districts of Rayalaseema, whereas the
Kannadiga people are anxious to
develop not only the Kannadiga areas

but also the Telugu areas. But the
Telugus seem to have agreed more or
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less that the high level canal can be
put off to a later date and that the
K C canal should be developed now
Once the water 1s allowed 10 flow 1nto
the K C canal, there will be no water
for the high level canal That 1s the
fear that oppresses the minds of the
Kannadigas They saild “No The
aaministration of the Tungabhadra
Project shall not be left solely to the
Andhra friends”  After all, self-
interest 1s there That has been a
great motivating force It 15 for this
reason that we urge that the Central
Government should take over the
Tungabhadra Project completely We
are very willing to do this  Let the
Central Government administer this
project There 1s no quarrel The
Mysore Government or the Kannada
people never did say that the water
should not go from the Tungabhadra
to the Telugu area  All that the
Kannadigas say 1s that, so far as the
head-works are concerned, they are
on their side and <o legally theirs,
but they are certamnly not gomg to
harm or jeopardise the interests of the
Andhras We are willing to agree to
the setting up of a Corporation in the
same way as was done in the case of
the Damodar Valley Project

SR S MAHANTY
create a Corporation

All  right,

SHrr K S HEGDE Surely, I wel-
come 1t Let us consider what
happened in the immediate past In
the 1immediate past the control of the
whole district was 1 their hands so
that the entire administrative machin-
ery could be used to change the
Iinguistic composition of the area, and
to run the Tungabhadra project to
the detriment of the Bellary area
This has created the apprehension It
may be right or wrong, but it 1s there
Tt 1s with that apprehension that they
said that, 1f the residuary State of
Madras was not willing to take them,
they would prefer to go to the
Mrysore State The Bellary people
never said that they would prefer to
go to Mysore In fact, they implor-
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ed Rajaji to have them included in
the restduary State The Xannada
people never said of therr own accord
that they would go to Mysore It was
entirely necessitated by the attitude
taken up by the Madras State Pro-
bably the Madras Government re-
membered all the violence associated
with the Iinguistic movement since
1950 and 1951 Probably they were
apprehensive whether they would
after all be able to maintain law and
order 1n the Bellary part of the State
if that was attached to the Madras
State, o1 very probably they were
afraid of the financial burden going
with the Tungabhadra Project This
also might have frightened them We
are thankful, all the Bellary people
are thankful, to the Mjsore State for
having accepted them :

My friend Mr Venkatanarayana,
1s now a convert to the plebiscite 1dea
When the Wanchoo Report came an
agitation was started i Bellary for
the first time 1 a very organised
manner that the Bellary Taluk was a
Telugu Taluk Many of us were
astonished The facts were other-
wise But one fine morning we saw
in the Delh: papers that the Govern-
ment of India had announced that six

taluks would go to Mpysore, three
taluks to Andhra and one taluk
would remain m Trisanku  We were

taken aback Whay was the reason
for the Government of India to place
the Bellary Taluk in that position?
There was absolutely nothing con-
crete before the Government of India
A certain pamphlet published by the
Bellary Andhras consisted figuies
which had no relation to facts. and
which were in the region of fiction
Completely 1naccurate and false
figures were given in 1it, and 1t 1s that
which seemed to have influenced
some responsible Ministers of the
Central Government Government
perhaps thought that they had already
sent the Telugus from the city of
Madias and they thought also that
there might be some justice in the
claims made by the Andhras with
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regard to Bellary Taluk and wanted to
be helpful to the Andhras. A Com-
mission was appointed. Once it was
appointed, a tearing agitation was
started in Bellary and attempts were
made to create facts and figures in

order to justify the claim of the
Andhras for the Bellary Taluk.
Many of us would be ashamed to

hear of the atrocities committed at the
time in  the town of Bellary and in
the taluk of Bellary.

‘SHRI S. MAHANTY: Atrocities?

Surt K. S. HEGDE: Let the hon.
Member kindly read the report of
Mr. Misra.

Surr S. MAHANTY: I have read

it.

Surr K. S. HEGDE: Justice Misra
is not a Kannadiga, he is not a

Telugu. He is a gentleman hailing
from Allahabad.

Axn Hon. MEMBER: From
Lucknow.

Sur1 K. S. HEGDE: He is the
Chief Justice of a High Court.
There was not one word about a
plebiscite at the time. Mr. Ven-
katanarayana did not mention any-
thing about a plebiscite at that
stage. The Andhra Congress Com-
mittee appointed a sub-committee
to present their facts and figures to
Mr. Misra. Other parties also pre-
sented facts before Mr. Misra. He
analysed those facts and came to the
conclusion that the Kannadigas were
in a majortiy in the Bellary Taluk.

It was at this stage that this idea
of a plebiscite was put forward.
The question of a plebiscite may or
may not arise. If you take a plebis-
cite in the city of Madras or the city
of Bombay, will it be restricted to
the people of the locality or the
people who have come there for
other purposes? Take the compo-
sition of the jail population in
Bellary. Out of the 4,000 convicts
there, there are hardly a few
hundred Kannadigas. I am not say-
ing that the Telugus are more cri-
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minally-minded or that the Kannadé
gas are less criminally-minded. It
so happens that convicts from the
different parts of Andhra are sent
there.  Similarly, several other per-
sons have come to settle down there.
What is the proposition of my friend,
Mr. Venkatanarayana? Are these
people to participate in the plebis-
cite or not? That is one question.
After all, Bellary is not an isolated
factor: hundreds of Bellaries are yet
to come in the course of the forma-
tion of linguistic provinces. And if
each one of them were to press this
position. the heat that would be
generated would be so enormous that
the benefit of the formation of
linguistic provinces would be wiped
out completely. Knowing Bellary
as I do, and relying upon the
assurances given by the friends, I
have no fear about the result of the
plebiscite. I am disputing the princi-
ple of a plebiscite not only in so far
as Bellary is concerned, but other
areas as well. Every man who was
defeated in a court of law in olden
days challenged the other party to a
duel; perhaps my Communist friends
belong to that class. I know their
capacity for violence. In that
respect I take my hat off to them.
I know they will be able to intimi-
date that section of the people who
are not with them.

Now, Sir, I have taken a good part
of the time of the House. I do not
think that the Andhras have a prima
facie case for Bellary. My hon.
friend Mr. Venkatanarayana said
that the three firkas of Bellary Taluk
should not go to Mysore. In Mokha,
for example, the Kannadigas consti-
tute 52 per cent.; in Rupangudy they
are 53 per cent.; and in Bellary it-
self we are far in excess of our
Andhra brothers. But their view
seems to be that everybody who is
not a Kannadiga is an Andhra

AN Hon. MEMBER: What about
the Bellary town population?

Surr K. S. HEGDE: My hon. friend
Mr. Ganguppa from Bellary in his
election leaflet said, “I shall be true
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to the interests of the Kannadigas”
and so on Now Sir these words
are forgotten This plebiseite ques-
tion 1s the last gamble I earnestly
hope this House will kindly reject a
fantastic claim of this nature Let
me, 1n conclusion, plead with them;
circumstances have compelled us to
divide, let us divide a< friends, let
us divide and let us be friends Let
us wish them well, and they in their

turn wish us well, and let us to-
gether wish India all prosperity
Surt RAJAGOPAL NAIDU Mr

Deputy Chairman 1 have to talk
on this Bill with a certain amount
of restraint and at the same time
with certain amount of feeling,
restraint for the simple 1eason that I
am a Telugu domiciled 1n the
residuary State of Madras, not now,
but probably mv ancestors two or
three generations ago but at the same
time maintaining the tradition and
culture of the Andhras and with a
certain amount of feeling also for the
Telugus who aie now being separat-
ed from the residuary State of
Madras I do not want to embarrass
the feelings of the Telugus by my

speech who are gomg away and
forming therr own State as the
Andhra State, at the same time, 1

do not want to mcur the displeasure
of my Taml brethren with whom
we have been living so amicably and
who have been treating us for
generations n a very friendly way

Sir 1t 1s embarrassing also for me
at the same time and why it 1s em-
barrassing, I shall come to that at a
later stage Personally speaking
speaking on behalf of the Telugu
minority 1n the residuary State we
do not wish that any Andhra State
should be formed, but in the larger
interests of the Telugus-——the Andh-
ras—we certainly welcome that they
should have a State of their own
Sir, the Telugus who will be left out
m the residuary State will roughly

form one-sixth of the population of
State Out of nearly 30 millions of
the population of the residuary
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State nearly 5 million will be Telu-
gus and the State of Madras which
has been built over ages by the jownt
efforts of both the Tamils and the
Telugus 1s now gomg to be divided,
split up truncated mutilated and
what not

1024

Sir T am opposed to the 1dea of
dividing the country on a linguistic
basis My friend, Mr Hegde, has
been waxing eloquent on the division
of the country on a linguistic basis
he

It mav be good (Interruption),
hails from a district which 15 pre-
dominantly Kanarese-speaking and

where the Tamils are not probably
more than 5 per cent of the popu-
lation—the South Kanara district So,
the convenience or the inconvenience
of the linguistic minoiities hving n
the residuary State will not be felt
by him and other friends like him

Coming to the origin of the lingu-
1stic States, I think I have got to
level an accusation against the Con-
gress Partv which 1s responsible for
bringing nto the wminds of people
this tribal 1dea of the formation of
linguistic provinces

Surr P SUNDARAYYA: It is
Rajaji who has said this
SHrr RAJAGOPAL NAIDU I am

glad that my friend Mr Sundarayya
has reminded me that the Chief
Minister of Madras has said very
recentlv at a meeting that linguism
1s a tribal 1dea and said that 1t should
not be thought of It was probably
in the year 1921-22 and subsequently
in the wvarious annual meetings of
the Congress Party that resolutions
have been passed for dividing the
country on a lingustic basis Pro-
bably they have no idea as to what
is to happen to the linguistic minor-
ities 1n that State if a State 13
formed on hinguistic basis Never
for a moment has this difficulty been
contemplated For 1instance I come
from a district where the majority 18
Tamil-speaking people  But there
Is a good number of Telugu-speaking
beople also Piobably we have
the maximum percentage of Telugu-
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speaking population when compared ' Take the district of Chittoor that is

to the other areas in the residuary
State of Madras. Administratively
my district, prior to 1911, was called
the old North Arcot District which
consisted of the present North Arcot

district and 6 taluks out of the 8 of the |,
Prior to .

present Chittoor district.
1911, because the Headquarters of the
district was Chittoor—then it was
called old North Arcot—the entire
language was Telugu, but subsequent
to 1911 when the district was split
into two as North Arcot and Chittoor
and the district headquarters was
shifted to Vellove, Tamil was adopted
as the district language. The Telu-
gus who had facilities to study their
own language prior to 1911 had after-
wards been denied that privilege of
studying their own language. Prior
to 1911 the schools in every alternate
village had Telugu in North Arcot
but what is the state of affairs today?
There is probably one college for
the whole of the district and probab-
ly about half-a-dozen high schools
only from the first form class are
having Telugu in high schools. So
much so that the Telugus of the
district are denied the privilege of

studying in their own language. I

may mention also here that though
the Muslims form only 5 or 10 per
cent. of the population of the District,
not only in the North Arcot District
but elsewhere in the State of Madras
also, they are given the privilege of
studying their own language. They
_are having Urdu in every school but
why, when the Telugus form about
25 to 30 per cent. in certain areas,
‘they are denied the privilege of
studying their own language. What
would be the state of the linguistic
minorities if States
linguistic basis? Probably my
friend Mr. Hegde did not have this
trouble in his district because it is
predominantly a Kanarese district.

I certainly welcome the idea of the
States being divided on administra-
tive and economic bases. It has got
its own advantages and conveniences
and it will be certainlv calamitous if

States are formed on linguistic basis. |

* Chittoor prior to 1911,

are formed on .

gomg to be part of the Andhra State.
It may be that people who are
fanatics about the language may
desire to be with the Andhra, but in
their heart of hearts, they desire to
pbe only with the residuary State of
Madras because administratively it is
very convenient for them to remain
s0. When I say that, I say that with
a certain amount of authority and
knowledge Dbecause Chittoor district
is not far away from my placé; 1t i8
only a few miles from my place.
Whenever 1 come into touch with
any Chittoor friend, he only says
that he desires to be with the State
of Madras because Madras is only
about 100 miles from Chittoor and it
takes only about 2 or 3 hours to go
by rail or road to Madras. Those
who know and who feel the difficulty
of the administration feel that they
should remain with the residuary
Gtate of Madras. Take the history
even  of Chittoor district. I men-
tioned about it in the beginning.
The so-called Andhra State consists

of only the Circars and the ceded
districts. Chittoor was never a
ceded district. It has got its own

history and there was no district like
It was cons-
tituted only for administrative pur-
poses and it came into being only
subsequent to 1911. It may be said
that about one or two taluks of
Chittoor district formed part of the
ceded districts; three-fourths of
Chittoor never formed part of the
ceded district but it only formed the
old North Arcot district. Chittoor Dis-
trict was split into two only for ad-
ministrative convenience and it was
not split on the basis of language.
There are a good number of Tami-
lians in the Chittoor district in about
half-a-dozen taluks and wvice wersa
in the border taluks of North Arcot
District. I cannot imagine what an
amount of rupture we will have if a
Boundary Commission comes because
1 know there are several pockets of
Telugu villages in the North Arcot
district, pockets of 70 and 80 villages
clustered and grouped together where
the Tamils are only a microscopic
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minority—only about 30 per cent—
and likewise 1mn the Chittoor district
also there are clusters of Tamil
villages where Telugus are Imn minor-
ity The feeling that had been roused
between these two sections for the
Jast one year 1S unmmaginable
Only a person living 1n that area
might feel the amount of 1ncon-
ventence and d1spleasure that we,
who, unfortunatelv speaking a
different language, are experiencing
In a similar manner people who talk
the Tamil language 1n Chittoor
dastrict must be having similar ex-
perlence There have been 1nsur-
mountable difficulties 1n the last one
year Tramms are beng stopped 1n
the name of the transfer
from one State to the other Several
harrowing details are being told and
several privileges that one section of
the community 1s enjoying are being
denied to the other This 1s all
because of this tribal idea of forming
States on a hinguistic basis If only
the Government of India had
announced that Madras 1s too big—
from Visakhapatnam to Thirunelveh
1t 15 about 1000 miles and odd and 1t
is very 1nconvenient administrative-
1y, and so let us divide the State mnto
two, as far as possible on linguistic
basis—i1f that had been done, I
would have certainly appreciated 1t
but what were the terms of reference
to Mr Justice Wanchoo? It was to
form a State with undisputed Telugu
areas—that means indirectly to form
a hinguistic State wmz a linguistie
Andhra State At this time we think
of the late Sardar Vallabhbhai Patel
who, after Independence, undertook
the tremendous 1dea of integration of
the States and the whole of India was
brought under one Government But
now what 1s the position? Fissi-
parous tendencies have set 1m and
demands are bemg made to spht
India, to disintegrate  India, on
linguistic basis, and the worst of 1t 1s
that the Government has ylelded and
15 yielding On top of 1it, the Govern-
ment of India 1s contemplating to
constitute a high-powered Commis-
sion to go about the whole of India
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and see how far India can be divided
on a lmguwstic basis.  Sir, certain-
ly I deprecate this 1dea and I do not
desire that such a commuission should
be constituted to disintegrate India
mto different units on a linguistic
basis We are still in the stage of
political consolidation of the country.
Nothing will go wrong, of course, so
long as a dominant personality like
Pandit Jawaharlal Nehru 1s at the
helm of affairs In my opmion, he
1s a great cementing factor in our
country But just imagme for a
moment what would happen 1f he
was not I supreme command? 1
am sure these fissiparous tendencies,
namely, States speaking different
languages, would begin to quarrel
with each other 1f there 1s no power-~
ful Centre, and I am sure the States
talking one language will certainly
begin to quarrel with States talking
another language.

1028

Sir, my vrevered and honoured
friend Dr Ambedkar was speaking
yesterday He 1s acclaimed as one

of the architects of the Constitution;
but at the same time he did not
hesitate for a moment to say that he
would burn the Constitution, and
that according to me was certainly
unparliamentary He began by say-
ing that 23 States out of the 27 States
that find a place in the I Schedule
attached to the Constitution were
formed, more or less, on a linguistic
basis I tried to go through the list
and I could not come to the conclu-~
sion that there was even a single
State that was formed on linguistic
basis Is Madras State a linguistic
State? Certainly not Is Bombay
a linguistic State? Certainly not

Sart H P SAKSENA*: What about
Up?

Surt RAJAGOPAL NAIDU My
hon friend here prompts me with the
name of Uttar Pradesh Uttar Pra-

desh certamly 1s a linguistic State
and

Suri H P SAKSENA Sir 1
repudiate that statement In UP,
there are people speaking different
languages—Audhi, Briy Bhasha, Hindi,
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Urdu and others. But we are ‘
powerful enough to assimilate all the l
people.  After all, human beings are
not birds which flock together......

Mgr. DEPUTY CHAIRMAN: Mr.
Saksena......

Surt H. P. SAKSENA:...like

parrots and mainas.

Sart RAJAGOPAL NAIDU: I do
mnot know why my friend should get
so excited when I speak about Uttar
Pradesh.

Surr K. S. HEGDE: The official
danguage is Hindi.

SHrt RAJAGOPAL NAIDU: People
in the South feel that it is due to
Uttar Pradesh that the States are
being split into several groups so that
TU.P. will always remain big. It is
the brain of Uttar Pradesh that 1is
ruling the country, trying to disinte-
grate the South by putting one
language against the other.

Surr H. P. SAKSENA: The brain
of Uttar Pradesh is governing India.

SHrt GOVINDA REDDY: That is
-exactly what he says.

Surt RAJAGOPAL NAIDU: I am
not divulging any secret if I say that
that is the feeling among every
Member of this House who comes
from the South and in the other
House also—the entire section of the
population of the South; and if I say
that, I do so boldly and openly on
the floor of this House.

Sir, the Andhra State is coming
into being at a particular moment
when I can say that though the

Andhras had aspired for more, they
got less. Probably, if this agitation
had started—the agitation was there '
of course—rather if it had fructified
a few vyears back, probably the
Andhras could have got a portion of
Madras City and probably the whole
of Bellary. But now a great soul
had to sacrifice his life—Potti Srira-
mulu. He is really a martyr. We |
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must take our hats off to the man
who sacrificed his life for the for-
mation of the State. But the idea
with which he fasted, does not come
into being now. He fasted for the
inclusion of Madras City also as part
of the Andhra State, and unfortu-
nately his desire has not been fulfill-
ed.

1030

M. BASAVAPUNNAIAH
That is a story.

SHRI
(Madras) :

Surt RAJAGOPAL NAIDU: My

friend thinks he is going to get
Madras City; but I am sure it is
only wishful thinking. Andhras

will never get Madras City.

Surr M. BASAVAPUNNAIAH: Are
you now advocating on the lines of
those who want Madras City to be
included in the Andhra State?

Surt RAJAGOPAL NAIDU: Shri
Potti Sriramulu, according to my in-
formation, certainly desired that
Madras ~City should form—at least a
portion of the city—part of Andhra

State. But whatever it i§, you
certainly lost a gem like Madras
City.. You lost Bellary also; and I

do not know how much more you are
going to lose when the Boundary
Commission comes into being. You
think that the Telugus who are in
the residuary State would certainly
co-operate with you when the
Boundary Commission comes.

SHrr P. SUNDARAYYA: No, not
at all.

Surt RAJAGOPAL NAIDU: They
are more keen upon having only an
administrative unit, more keen upon
having a capital nearer home, not on
having a capital far away at Kur-
nool, some 400 or 500 miles off, and
which is two days’ journey from the
border areas.

Sir, as I said, this State is coming
into being immediately after the
death of that great soul—Shri Potti
Sriramulu. The announcement was
made by the Prime Minister after he
saw rioting and looting of railway
property and such other things after
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the death of Potti Sriramulu. This
State is being ushered into being
under these circumstances. I do not
want to say anything about the
political groups in the Andhra State.
But there is a sort of feeling amongst
the public that this State will not
come into effective being so long as
there is not a good and proper
democratic party ruling this State.
Well, it is not for me, or rather it is
not to my interest, to say anything
about it and I shall leave it at that.

Sir, coming chen to the Bill pro-
per, the Bill that has been put before
us is a Bill where the name of the
capital of the Andhra State has not
been mentioned. Can there be a
body without the head? The Bill
now before the House is like that. I
can never imagine a Bill of this sort
being introduced without even men-
tioning the name of the capital. Sir,
the decision was left in the hands of
the Members of the Madras Legisla-
tive Assembly who form the portion
of the Amdhra State. By one word
they had decided Kurnool to be the
capital. Sir, Mr. Justice Wanchoo
refers to Kurnool in his report and
he has only just two lines for it, and
that is on page seven of his report.
He says:

“Kurnoo! is at one end of the
new State and though it is on the
Tungabhadra river, it is very
awkwardly situated, the distance
being roughly 600 miles.”

Sir, this is the only sentence in
which he has mentioned anything
about Kurnoo! and that city has been
chosen to be the capital of this State.
I have toured. the Andhra area most
extensively and, probably with the
exception of one or two little towns,
I‘ have been to almost every place
in Andhra. I can ' never
what made these Andhra Members
think of the citv of Kurnool—this
town, or rather this glorified village
of Kurnool should be the capital of
the State.
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politics.
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Surt RAJAGOPAL NAIDU: I do
not know about Andhra politics, but
this certainly is a very injudicious
selection of their capital.

I do not know why they did not
think of big towns in Andhra, like
Vijayawada or Visakhapatnam or
even, as a matter of fact, the ill-fated
town of Rajahmundry or Kakinada
or Guntur or even Nellore.

Serr GOVINDA REDDY: Go back
to villages.

Surr RAJAGOPAL NAIDU: I do
not know, Sir, whether it is the wish
of the Andhras when they have their
own State to live in a capital under-
neath the tents. I was told, Sir,
that several hundreds of tents had
been requisitioned from the military
for purposes of starting the capital
on October 1, in the glorified village
of Kurnool.

Principal,. DEVAPRASAD GHOSH:
It will be indeed a “tentative” capi-
tal, it seems.

Surr RAJAGOPAL NAIDU: Then,
Sir, coming to the High Court, I
find that the Andhra State is going to
be a Part A State and yet that State
will not have a High Court formed
immediately with the formation of the
State. We find provision made in
the Bill for the extension of the
jurisdiction of the present Madras

. High Court to the Andhra State and

imagine -

that is fixed is 1st
January 1956. Sir. I can never
imagine or I can never even con-
template a Part A, State that is going
to be given birth to on the Ist
October 1953 to carry on without a
High Court of its own. It is high
time that the Members of the Andhra
Legislature, after the formation of the

the time limit

~ Andhra State, sit together and decide

within a week or ten days, that they

should have a High Court of their
own,
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Surr P SUNDARAYYA: Provided
the Congress calls the Assembly to
meet.

Surr T. S. PATTABIRAMAN: Pro-
vided you co-operate.

SHrr P SUNDARAYYA: Where 1s
the co-operation if you dont call the
Assembly?

Surt  RAJAGOPAL NAIDU:- Su,
there will be several difficulties
if the Madras High Court 1s to have
an c«xtended jurisdiction for the
Andhra State There will be several
administrative inconvenlences and
difficulties 1n the matter of appoint-
ment to the subordinate judicial
servv e and for the proper functioning
of the judiciary Of course, we find
*hat povwer has been given to the
Chief Justice of Madias but, with all
that T fcel that 1if a Part A State 1s
to function properly,—it may be
different i the case of a Part B or
Part C Statc—it should have a High
Court of 1ts own.

Then, Sir, I want to say a few
words about the Boundary Commis-
I do not desire for a moment

son
that there should be a Boundary
Commission tormed, 1f a Boundary

Commuission 1s formed, 1t should be
to divide the State on administrative
grounds but certainly not on giounds
of linguism But, 1n spite of 1t, if a
Boundary Commission 1s to be
appointed, as has been said by the
hon Dr Katju, let that Boundary
Commission be appointed soon and
immediately It s only now, when
an announcement has been made by
the hon the Home Muister that a
Boundary Commission would Dbe
formed, that the agitation has sub-
sided 1n the border towns to a certain
extent. It 1s better that 1if a
Boundary Commission 15 to be
appointed 1t 1s appointed 1mmedzate-
Iy so that this agitation may not once
agamn Dbe started We have had
endless troubles in the border areas.
That would be my honest and
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sincere suggestion about the Bound-
ary Commission

Mr DEPUTY CHAIRMAN:
1S up

Time

Surt RAJAGOPAL NAIDU: I will
finish 1n two minutes, Sir

I wanted to say something about
the division of assets and liabilities
but the time that has been allotted to
me has been spent, as has been point-
ed out by the Deputy Chairman, and

1 would conclude by saying that,
with the formation of the Andhra
State, let not the present Andhra

Members who had cultural affinity
with their Tamil-spcaking brethren in
the South drop them or neglect them.
T.et that affinity continue; let the
friendship which existed for centuries
continue—that affinity and that joint
effort with which the great shape of
Madras was built continue for long.
Let there be no bitterness as had been

exhibited 1n the past. Let that
bitterness die down from the lst
October Let the Andhra State
prosper

Sgrrt GOVINDA REDDY. Why not
today?

Surr RAJAGOPAL NAIDU. It will
not die down so long as the Boundary
Commussion does not come in, as T
have already said.

Sir, lastly, I want that there should
be certain safeguards, certamn privi-
leges for the linguistic minorities—I
belong to a linguistic minority, speak-
g Telugu, there are also Malayalee-
speaking minorities, Kanarese-speak-
ing minorities.

Surr K S HEGDE:
want any privileges.

We do not

Surt RAJAGOPAL NAIDU: Let
thcie be protection for these minori-
ties Let their culture and theimr lan-
guage be adequately safeguarded. Sir,
at a future date, I want the Central
(Government to bear in mind to make
provision for the linguistic minorities
being adequately safeguarded in the



1035 The Andhra State

[Shri Rajagopal Naidu.]
residuary State or in any State that
is formed on a linguistic basis.

SHrR1 M. MANJURAN (Travancore-
Cochin): Mr. Deputy Chairman, I
rise to join the general chorus of
welcome to this Bill which assures
the Andhras a State on the 1st
October 1953. It is, however,
incomplete; it is inadequate and it
lacks in principle. I would like to
congratulate the people of Andhra-
desh on the successful consummation
of the great agitation that they have
been leading culminating in the
martyrdom of Potti Sriramulu; but,
I would also like to remind them that
their efforts would not be complete if
they do mnot dislodge the ancient
Nizam and merge the Andhra areas
under his feuda! heel in the proposed
State. I know that a movement is
going on in Andhra to this end and
it is better that the Central Govern-
ment realises the earnestness and
intensity of it earlier.

The Home Minister was compar-
ing the birth of this State with the
birth of Lord Krishna, and the floods
in the Godavari with the floods in
the Jumna. I liked the comparison
very much. To me, Mahabharata
means certain things more than the
birth of Lord Krishna. 1t is a long
story and if the hon. the Home
Minister had projected himself in his
clairvoyance a little further, he would
have found that it was developed as
a fight against the serpent Kaliya
and the tyrant Kamsa. I would
compare the Home Minister with this
Kamsa when he denounces the
principle of linguistic States.

Surt K. S. HEGDE: He never did
that.

Sarr MATHAI MANJURAN: He
did and he said that he did not like
the idea at all and, accordingly, he
has omitted it from the Statement of
Objects and Reasons of the Bill.

Surr K. S. HEGDE: He did not
say that; he said others accused him
of that. That is what he said.
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Sarr MATHAI MANJURAN: Well,
whatever it is—whether he did say
it or not—the whole matter is based
on the linguistic formation of States.
There is no doubt about it. Mr.
Justice Wanchoo was appointed to
jook into matters connected with the
establishment of a State of the Telugu-
speaking people and, I think, “speak-
ing a language” is what is implied by
linguistic States. Again, the Govern-
ment of India appointed Mr. Justice
Misra to go into the dispute arising
pbetween the Kannadigas and the
Andhras over the district of Bellary
and Mr. Justice Misra has brought
out a long report. His terms of
reference included consideration of
such factors, as linguistic composition
and cultural affinity, administrative
convenience and economic  well-
being. He has treated trese four sub-
jects. He has taken ten pages and
fifteen paragraphs over ihe matter of
linguistic composition. He has taken
three paragraphs regarding adminis-
trative convenience just to say that it
did not matter much. He states that
from the point of view of the econo-
mic well-being of the people there
is not much to be said because it is
plain there was not much whether a
district was in a particular State or
in another State. He dismisses what
is called cultural affinity as a very
light matter. If the Home Minister
thought that there was a reason and
there was an object in bringing for-
ward this Bill he should have stated
it in the Statement of Objects and
Reasons. He should have stated that
if not on linguistic basis there was
going to be an effort and the Stategs
were going to be redistributed on the
four points referred. He should have
stated that further efforts for redistri-
bution of the Indian States would
take place on the terms prescribed
by Justice Misra. If it were so, if
would have contained a principle
Now it does not contain any prineci.
ple. He has said that a Boundary
Commission is going to be appointed
to lobk into the matter. Again, we
want to know on what basis? These
matters cannot be kept secret for
long time. All over the country
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especially in the South, there has
been a clamour for linguistic States.
Tt is not because the Tamils dislike
Andhras, nor the Kannadigas are
against the Andhras. It is not be-
cause the Malayalees are against
anyone of these people. It is just
because there has been a historic
movement for the attainment of
national States and one of the parti-
cular features of a national State
js language in which are embodied
also administrative convenience and
cultural affinity. It is a strange
thing to say that cultural affinity lies
between people speaking different
languages and it is stranger to say
that administrative convenience
arises in areas which talk different
languages. The Home Minister has
never favoured the idea of linguistic
States and although some Congress-
men now here are in favour of it,
others at different times and else-
where have disfavoured such an idea.
We reiterate that there is no quarrel
about territories. ‘The bigness or
smallness of a State matters not in
the concept of Indian unity. It is
a question of readjustment and when-
ever there is a suggestion of linguis-
tic States all the extraneous facts are
brought in and discussed as the
disunity of India. There is no ques-
tion of disunity. There is no other
question involved in the formation of
linguistic States except, as Mr. Raja-
gopal Naidu said, a tribal idea be-
hind it. 1 accept that it is a tribal
idea, because human growth has
been essentially tribal and history
teaches us that this principle of the
tribe would not be taken away from
the life of a people at any stage. If
we are conversant with world history
and especially European history
from the 18th century up to date, we
will be convinced that there has
been an intense drive for the for-
mation of linguistic States. The
break up of the Holy Roman Empire,
that is, the Austrian Empire,
the wvarious components was on the
basis of language. Even today, all
culture is measured in terms of
identity of language. We have got
certain kinds of strange political
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philosophies which have come to
light not through books written on
the subject but from certain whims
and fancies. It is not because any
particular people want to attack any
other particulars peopie, it is not
because ill-feelings are to be nurtur-
ed that linguistic provinces should
come, but in order that each State
should obtain the maximum amount
of homogeneity that linguistic States
should be formed. The Government
should accept it as a principle and
the whole of South India should be
formed on the basis of the different
languages there as early as possible.
It has been stated in the Statement
of Objects and Reasons that on the
19th December 1952 the Prime
Minister informed Parliament that

the Government of India had
decide to establish an Andhra
State. It is not like that. It was

because the people of Andhra for a
long number of years demanded a
State of their own. It was because
the intensity of the agitation that
developed in Andhradesh could not
be checked by the Government that
they had finally to concede it. I
very well remember the day when a
resolution for a separate Andhra
State was moved in this very Council
and eminent people, including Mr.
Hegde, then opposed it on principle.
I am very glad to find that he is
supporting it to-day. Again, Dr.
Ambedkar in all his wisdom and in a
moment of despair says that if lin-
guistic States were formed the
Scheduled Castes would go into the
seas and it will come off when an
eminent Doctor like him was fighting
for their cause for a long number of
years. It is only despair that still
confronts him. I am surprised that
he was not able to lead them any-
where, much less himself. He has
led himself nowhere. That is the
position. Because frustration has
caught hold of him he transposes him-
self in the name of the Federation
and says that frustration has crept
upon the Scheduled Castes Federa-
tion. I do not understand how. I
also come from a place where there
are people of the Scheduled Castes
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Federation but with none of the com-
plaints that this Doctor has got.
They are far advanced. They have
become much more advanced than
their great leader. I can put any-
one of the Scheduled Castes from my
place before Dr. Ambedkar and he
will tell you that his ideas are much
more advanced than those of the
eminent Doctor. It is a misnomer
in the middle of the 20th century to
say that Scheduled Castes are exist-
ing. We are trying to see that they
are assimilated along with us and we
want to find a common medium for
that. We want to bring them under
the culture of a common language.
We want to take all members of the

Scheduled Castes as honest and
equal citizens of this country.

Mr. DEPUTY CHAIRMAN: Your
time is up.

Surt M. MANJURAN: I  would

have liked to say something more
about this Bill but it is encugh for
me to indicate now and at this stage
that I again congratulate the Andhras
and remind them that they have
further tasks in Hyderabad where
people talk Telugu to dislodge the
Nizam permanently. I would also
request the Government of India to
take early steps to see that the States
.are demarcated linguistically and on
no other basis, or to tell the people
on what principle they are going to
do it. We do not want arbitrary
rules because it would appeal to the
Government in power at one time

to do some thing they consider right -

then and to do a certain other thing
at another time as they choose. But
the same will have to be redone if
they do not do it in accordance with
a definite principle, and the only
acceptable principle for the demarca-
tion of States is language and langu-
age alone. We want that all States
in the South should be formed on
this basis within the coming year so
that we will live in peace, progress
and prosperity.

SHrr P. V. NARAYANA (Madras);
Mr. Deputy Chairman, Sir, this
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¢ period during which the Andhra Siate
Bill has been on the anvil of both
- Houses of Parliament is no doubt a.
great era not only in the annals of
Andhra but in the annals of indepen-
dent India. After India achieved inde--
pendence, this is the first linguistic
State to be formed. By whatever
name the mover calls it, it is going to
be an accomplished fact in the very
ncar future. So we are the ploneers.
We have undergone all the diffi-
culties. This will be followed, I
am sure, ere long, by the distribution
of the entire countrv on the basis of
language, culture and other admi-
nistrative convenience taking into
account economic, financial and geo-
graphical factors.

Now, we have suffered a great deal
because we have lost the citv of
Madras and again we are Dbeing
sandwiched between the Tamils and
the Kannadigas—those two  great
linguistic races—and now they also
want to take away, at any rate, the-
three firkas of the Bellary taluk.

Surt GOVINDA REDDY: Some-
times sandwiches are very good and
tasty.

Surr P. V. NARAYANA: Now I
would like to take you to those days,
i.e, July 16th and 21st last year,
when I moved the first non-official
Resolution on the formation of the
Andhra State. It was supported by
many here, even by many of the
Congress friends though, against their
consclence, thev voted against the
Resolution, of course. in the light of
the Party mandate. Many of wus
never thought that a Bill in  these
terms constituting an Andhra State
would be before us at such an early
date. However, after that Resolu-
tion great events took place that ulti-
mately ended in the sacrifice of the
great soul  Shri Potti Sriramulu
which has expedited the matter very
much., Then the Government were
Ansisting on the settlement of several
issues which were ultimately given
up because of subsequent develop-
ments. Dr. Katju, the mover, and
also my friend Mr. Manjuran, refer-
red to the birth of Sri Krishna which
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was followed by the arrest of his
father, mover and some other per-
sons and theirr being Xkept 1n jail
Here also people were killed, many
were ariested.

I am so grateful to all the Membets
for their blessings and good wishes
and 1 hope with the co-operation of
all the new State will prosper.

The Home Minister, a 1esponsible
Member of the Goveinment 1n charge
of this Bill, ridiculed the position of
Kuinool and the entire process that
was undergone He said that some-
body had told him that Kurnool had
big buildings while some others had
said that Kurnool did not even have
huts But 1t was quite easy for him
having access to the entire records of
the Administration, to get correct in-
formation He need not have said
all that He could have got hold of
the facts and told them here He
even referred to the climate and
several other things No doubt when
the Membeis of the Andhra Assem-

bly met under the direction of the
Central Government, they passed
some Resolution At any rate the

Central Government today are imn a
position to know the general con-
sensus of opmnion They could know
whether Kurnool Bezwada, Guntur
or some other place could be selected
for the location of the capital and
they could have inserted that in this
Bill 1tself They said 1t was a
domestic question He said that if the
Central Government were approach-
ed for subsidv or grant or some
loan then only they would think
about 1t  otherwise they were not
concerned at all with any particular
State either 1n existence or to be
formed That i1s a verv irresponsi-
ble statement for him to have made.
He said India should be one country,
and that all the States, linguistic
or otherwise, should consider the
mterests of the country as a whole.
Then why should he make such an
irresponsible statement on the floor
of the House saying that the Central
Government were not at all concern-
ed with them until they were ap-
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proached for some financial help?
Even now 1t 1s not too late. He can

bring forward an amendment fixing
up some place as the capital so that
this vacillation on the part of the
Andhras may be ended at least now.

The Home Minister then placed
more emphasis on the law courts and

litigation I think he must bhave
taken more than half an hour—a
major pairt of his speech—for that

point I wonder why he did that.
He said he was speaking as a lawyer.
We are concerned with our friend as
Home Minister and not as a lawyer
or etstnwhile lawyer He thought
fit to give more amenities to the
Itigant public, to the lawyers, to the
Judiciary, to the High Court and all
that He must know that if the
courts are prosperous, 1t means that
the people are not prosperous, be-
cause they must be fighting amongst
themselves drowned in litigation and
wasting then funds

SHrr GOVINDA REDDY
you want a court there?

Dont

Surt P V NARAYANA We want
a court there, but first we want the
Executive Government The Ad-
munistration should go on well first
and not htigation It 1s something
like encouraging the public to take
to more htigation so that the lawyers
mav piosper If the lawvers and the
High Courts prosper, that means that
the people and the country are not
prospeiring at all So the Home
Mmister who 1s the sponsor of this
Bill, instead of laying more emphasis
on this htigation, law courts and
other things could have paid more
attention to the Administrative and
Executive side of the new Province.
Perhaps as a lawyer he was personal-
ly mnterested in that aspect I know
he might have refeired to all these
things humorously He might not
have been serious Then he referred
to the dropping of the word “hnguis-
tic” from the Bill By whatever
hame you may ecall 1t, this 1s bemng
carved out of Madras State mainly
on the basis of language, and pro-
bably culture, adminstrative con-
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venience and other things also. He
might have been afraid of the
demands from other linguistic areas.
Whatever it may be, the fact remains
the same.

Now. with reference to Madras
city, first there was the Dhar Com-
mission which said that it should be
constituted into a Chief Commis-
sipner’s Provmce. It did not say
specifically that ultimatelv it should
go to the Tamils. Then the JVP
Report came. It also did not say in
so many words that it should go to
the Tamil area. Then came the
Wanchoo Report. I was not anxious
even to look into the Wanchoo
Report in the beginning, because 1
knew that even if it went against the
Tamil Nad, 1 was quite sure that
there would be another Commission
or Committee appointed until that
Committee decides cent. per cent.
against the Andhras. So Committee
after Committee was being appointed
to see that the Andhras were granted
their legitimate due. Afterwards
Mr. Justice Misra came in. Even
about that I was not very anxious.
Mr. Justice Misra said that excepting
the three taluks of Alur, Adoni and
Rayadrug, the rest of the taluks of
Bellary should be included in Mysore.
If this had gone in favour of the
Andhras, then another gentleman
would have been called in to go into
the matter and so on like that until
it ultimately went against the
Andhras. And hardly was the Misra
Report published, the Government
published their view.

Surr P. SUNDARAYYA: The
whole world is against the Andhras.
You cannot help it.

Surr K. S. HEGDE: Did any report
go in your favour at any time?

Surr P. V. NARAYANA: There are
several. I will presently .«fer to those
things. And ] know how comfortably
he avoids the figures of Bellary town.
Ard so that happened and the Andhras
were divided, and that was a very
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good opportunity for others i{o exploit
us. But still the Central Goxernment
is there %o look after the interests of
ull, particularly the weak. We ought
10 have got the sympathy of the Cen-
tral Government, because we were the
victims. When the Home Minister re-
ferred to the natural resources of
some areas there, he said that they
were enormous. Then my question is:
Why were they not exploited? Why
were they not developed in spite of
this natural wealth? That was be-
cause we were not able to do it, and
because we were constantly Leing ex-
ploited by the majority and we were
helpless. And, even now, the ftreat-
men{ that we are having at the hands
of the Central Government, is just in
continuation of the previous one,
absolutely nothing better, and we do
not know when we shall be lucky
enough to see good times and secure
some help from the Central Govern-
ment.

About Bellary what we all want is
that a plebiscite, a referendum, should
take place there. When WMr. Hegde
and other Karnatak friends were guite
sure of the decision, they should not
have objected to what we said. We
feel that we shall gain, and they feel
that they shall not lose arything. If
they are not going to lose anything,
what objection is there to accede to
our request? Look at the town of
Bellary. My friend was referring to
the census figures of 1951, but he very
comfortably and conveniently avoid-
ed any reference to the census figures
of Bellary town, where there is a pre-
dominantly Telugu majority.

Surt K. S. HEGDE: Twenty-seven
per cent.?

Surt P. V. NARAYANA: Much more
than your number there,

Sarrt K. S. HEGDE: That is how
your majority works.

Surt P. V. NARAYANA: Sir, T have
also got with me the figures.
Where you are 17 per cent., we are
23 per cent. Where you are 17,000,
we are 23,000. You are 24 persons
and we are 32 persons, i.e., 8 persons



1045 The Andhra State

more. So, that is enough for his pur-
pose. You say that our majority is
not sufficient. But where you are in
majority by one per cent, you
say you are predominantly in
majority. Therefore, it will be seen
that he so comfortably avoided any
reference to the Bellary city or the
Bellary town, because that did not
suit him at all. He was referring to
the census figures. I will also refer
him to page 3, paragraph 7, of that
Report where it is said that the claim
of the people is that the census figures
of 1951 are incorrect. Where was the
necessity for the appointment of Mr.
Misra to go into these details?

Mgr. DEPUTY CHAIRMAN:
minutes more.

Five

SHrr P. V. NARAYANA: Sir, I am
an Andhra candidate. 1 have some
connection previously......

Mgr. DEPUTY CHAIRMAN. Accord-
ing to the list, you wanted only 20
minutes. Five minutes are left.
Please go on.

Surr P. V. NARAYANA: So, where
was the necessity for the appointment
of Mr. Misra to enquire into these
matters at all? A high-power com-
mission is going to be appointed about
a year after the formation of the
Andhra Province, which will enquire
into these things and decide the ques-
tion whether the entire country is to
be re-distributed on the basis of lin-
guistic and cultural considerations.
Mr. Wanchoo had said that no com-
mittee, no Boundary Commission,
should be appointed at that stage be-
cause the people were highly excited
and that excitement would harm the
formation of the Andhra Province.
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That was the specific advice given by .

Mr. Wanchoo. But again they ap-

pointed Mr. Misra to give a judicial °
tinge to the views of the Government -

which they already had in their mind.
It was so surprising of Dr. Ambedkar
to have come and said that he was
hacked and all that. He wanted re-
gional committees. He thinks of
Scotland. That is a different country
altogether. But here it is a single
State.
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Mgr. DEPUTY CHAIRMAN: Please
hurry up.

SHrRI P. V. NARAYANA: Just one
or two things more, Sir. As regards
the Upper House, there is no reason
why Andhra should® not have an
Upper House. According to article
171, it can have an Upper House if the
proviso is deleted. About the Col--
leges Sir, they must be affiliated -to
the Andhra University. There is
absolutely no such provision. It
seems the Chief Minister of Madras
has given some assurance that this
would be looked after by the Central
Government. But it has not taken
place. Of course, there are four or
five other points I want to touch
upon, but I won’t have the time to
speak on them.

Tee DEPUTY MINISTER ror
HOME AFFAIRS (Surt B. N. DATAR):
Mr. Deputy Chairman, I have no de-
sire to intervene in this debate which
has been proceeding in a very dignifi-
ed manner but for two speeches, one
by a former member of the Central
Cabinet and the other by the Leader
of the Opposition. It was to me a
matter of great distress that Dr.
Ambedkar had denounced not only
the Constitution but in denouncing
the Constitution he was unfortunately
denouncing his own public career. If
and when the time comes for writing
the biography of Dr. Ambedkar. I
think that his admiring biographer
would mention his participation in the
framing of the Indian Constitution, as
constituting the most glorious part of
his life, but sometimes you and I are
aware that by the inexcrable laws of
Karma a man is goaded by fate to act
in such a way that therehr he will
undo even the good things that he has
done. and therefore we havz the sorry
spectacle of hearing a man of Dr.
Ambedkar’s genius and public stature
condemn himself as a hack and a
nireling and ask us to denounce the
Constlitution.

Surt H. P. SAKSENA: And burn
it.

Surl B. N. DATAR: On behalf of
the Government of India, I humbly-
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submit before you that so far as the
Constitution that has been prepared
by some of the most talented people
of this land is concerned, it s one of
the most eminent and successful per-
formances and has stood the test of
time during the last three years.

. SHr1 5. MAHANTY: How many
amendmenis have been made?

Sur1 B. N. DATAR: if there 1s any-
thing of which we ought to feel proud,
it is the Constitution that has been
prepared by us.

SHrr P. SUNDARAYYA: Of un-
emplovment also.

Sur1i B. N. DATAR: So far
Amnbedkar was concerned, all that he
had to complain against were not the
fundamental provisions of the Consli-
tatlion but what can be cslled certain
©omissions and, so far as these omis-~
sions are concerned, I have tu say this.
The first omission that he referred to
was that the Constitution had not in-
vested the Governors of States with
certain special powers. We are
aware, Siry of the special responsibi-
lities of the Governors and the Gov-
crnor General mentioned in the Gov-
crnment of India Act of 1919 and also
of 1935, and one of the greatest con-
stitutional jurists said that the Gov-
ernors had been so over-weighted
with special powers that either the
Governors would fall or the Consti-
tution itself would crumble. That is
exactly what has happened. To clothe
a Governor who has not been elected
by the people with special powers
would be highly undemocratic and
would make the Governor not merely
the constitutional head of the State
but also some sort of super-Minister.
“That is a proposition that cannot be
accepted at all.

as Dr.

So far as the minorities are con-
.cerned or so far as the Scheduled
Castes are concerned, they are en-
titled either on the general roll or on
the special roll to have their represen-
;tation, and we know that dunng the
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last three or four years. as a result
of the working of this Constitution,
all  the minorities—the Scheduled
Tribes and Scheduled Castes—have
got such a fair and substantial mea-
sure of representation that they can
make their will felt not only in Par-
liament but also in the various State
Legislatures. Therefore, it is the duty
and obligation of all the minorities to
co-operate with the Government
which they themselves have elected to
office. That way lies their salvation,
not in looking up to the Governors or
any Commitiee as has been suggested
by Dr. Ambedkar. He said that there
ought to be a special committee for
this purpose and that that committee’s
views should be the final views.
There also you will agree that the in-
stitution of such a committee is high-
v undemocratic because, after all, the
Council of Ministers itself is the most
important commitftee constituted by
the elected Legislatures for this pur-
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pose. Therefore, it is that body which
ought to govern with vour consent
and with yvour co-operation. There-

fore. with due deference to the learn-
¢d Doctor, I must say that the grounds
on which he desires the Constitution
to be amended are entirely unienable
and cannot be accepted.

Surr K. S. HEGDE: He is suffering
from a safeguard phobia.

SHr1 B. N. DATAR: Then the Lead-
e¢r of the Opposition had the Congress
on his brain all along. The unfortu-
nate portion of his speech was where
he said that the Congress had not re-
deemed its pledges, but these friends
of ours come here and condemn us
for doing exactly what we have pledg-
ed ourselves to do. So far as the lin-
guistic provinces question is concern-
ed, it is true that in 1921 the Cnngress,
under the leadership of the Father
of the Nation. accepted this principle.
Then it was also given out and assur-
ed to the people that as soon as the
Congress came to power, it would im-

plement this particular assurance. In
1946 or 1947 the Congress came to
power. Immediately therscafter this

auestion was taken up. Dr. Ambed-
kar unfortunately was entirely wrong
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and maccuiate in citing certain por-

tions and leaving out certun  other
porfions unsaid You are cwdre of
the definition ot what i1s lnown as

fraud We have heard of suggestio

falst as also suppressio vert Now,
suppressio teri 1s as dangerous 1if not
more dangero s than even the posi-
tive suggestion of falsehood  When

the Constituen. Assemblv met, one of
the first acts of the Constituent Assem-
bly was to appoint what was known
a> the Linguistic Provinces Commis-
sion That Commission touted round
the countrv and they gave a (ertain
rcport to the Constituent Asscimbly of
India When  subseguently it was
found that there were certun provi-
sions 1n the report which were not ac-
teptable to the people the Cungress

appointed what was known as the
JVP Committee and that Com-
mittee was presided over by a dis-
tinguished Andhia wvie D1 Pattabh
Sitaramayva

That Committee wont mto th= whole
guestion and mentioned certain

conditions on which 1t would bc open
t> the Government ot India 1u tackle
this question Thevsaid n very clear
terms that so far as the Andhias
were concerned thev would not have
the Madras City at anv cost If, for
example they desire that thc¢y should
have a province then they should
give up their case for Madras which 1s
exactly what they have said

Therefore Sir the matter was made
clear that if an Andhra State has

t; be formed 1ts protagoinists will
have to abandon their claims to the
City of Madras After this Report

was made and accepted by the Coun-
gress 1n November 1949—S.1 here J
would point out to this Hoa e 1n  all
 umihty—tihe question of the #4ndhra
State was not kept in the background
or 1n cold storage but an attempt was
made to solve the differences as best
as possible Therefore I am giving
you certain dates to show that the
Government of India need not be ac-
cused either of opposition or of any
spirit of hesitation so far as this ques-
tion was concerned On 16ith Novem-
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i ber 1949 the Congress Working Com-

i mittee passed a resolution that the
Government of India <houd under-
take the formation of an Andhra
State They laid down ceitain condi-
tions  Immediately atter the Working
Committee’s resolution was recewved
by the Government of India they im-
tiated measures mind you sithin one

‘I week and on 25ih November 1949

|

|

they sent out a (ommunica* on to the
Government of Madras and 1cqyuested
ttem to undertake all prchiminary
| measures for the formaho n of an
Andhra State before the 26th January

[ 1950 The Government oy Madras
i also, with great alaciily appomnted a
I Partition  Committee  which went

through a number of problems nd the
v hole material was readv then as 1t
has been ready now

So far as the Partittion Counail was
concerned the majority wview was
that the Andhra Province shodd be
formed betore the 26th Januiwry 1930
and it should be enumerated as a
Pirt A State in Schedule I of the
Constitution and some Andhra mem-
bers ot this Partition Council also
were parties to this major ty resolu-
tion But ultimatelv what happened
was that one of the foremost of the
Andhra leaders did not accept this
view

SHrRI P SUNDARAYYA 1t was
only an excuse of Sardar Vallabhbhai
Patel for not gning the Andhra Pro-
vince

Surr B N DATAR T nwve here
with me documentaiv evidence to
show that one of the foremost and
liberal Andhras of the day—he was
also a member of the Partiaon Coun-
cil—stated that there could be no
Andhra Province without the City of
Madras that 1s what he has <aid 1If
the hon Member 1s anxious [ shall
read that portion now I am as
anxious as they (the majorily lead-
ers) that the Province should he form-

, ed before the 26th of Tanaary 1950
provided the strong differences of
view between my colleagues and my-

! self are settled by impaitial arbitra-

| tors as we are unable to reach an un-
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animous conclusion. These matters

can be examined by an Arbitrator.”
Certain matters have been stated.

This Report was signed on the 3rd

, or the 4th of January 1950. Till then,
the Constituent Assembly was ready;
the Government of India was ready;
the Partition Council and the Govern-
ment of Madras had made all prepa-
rations for the transfer of the cervices
and for the division of the assets and
liabilities and certain preliminary
orders were almost ready to be passed
for the establishment of an Andhra
State on the 26th January 1051}, be-
cause, otherwise, the provisions of
article 3 of the Constitution would
come into force and there would be
certain difficulties and a long proce-
dure would have to be gone
through such as the one we are
going through now. That was as
late as 3rd January 1950, when
a revered Andhra leader states
that the matter has to be referred to
an Arbitrator. You will agree with
me, Sir, that it is not nossible, with-
in the short space of only a few weeks,
to go through all this material and
to have this matter settlad. Sou, the
Government of India had ‘o come
very reluctantly to the conclusion that
they could not go through the whole
laborious procedure of resoiving the
differences between the Andhras them-
selves and then form the Province.
Therefore, on the 24th January 1950,
that is, two days before the inaugura-
tion of the Constitution, the Govern-
ment of India had to issue a commu-
niqué stating that unfortunately as
there was no agreement on certain
substantial points, the Andhra Pro-
vince could not come into ex:stence
and the Andhra Province could not
be enumerated in the First Schedule
of the Constitution. All these facts,
you will find, ought to bave been
known to Dr. Ambedkar himself be-
cause he was a Member of the Central
Cabinet, and unfortunately, very un-
fortunately. vesterday he stated some-
thing which was palpably wrong. He
said that he made a refercnce to the
Prime Minister and that the Prime
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Mipnister did not reply. But, in the

hackground of all the facts T have
csiated just now, you will agrec with
me, Sir, that so far as the Prime

Minister and the then Cabinet and the
Government of India were concerned
they did all that they could do. They
did all that lay in their power to do.
1 am so very sure because they began
after the middle of November 1949.
Within two months, all the orepara-
tions and preliminaries had heen gone
through till the unfortunate hitch had
occurred at the last moment—for
which the Government of India were
not at all responsible. Nothing could
be done and unfortunately the Andhra
State could not come into existence
with the inauguration of the Constitu-
tion. If, Sir. all these facts are pro-
perly appreciated, you will agree with
me—except perhaps my friends on
the opposite side—that so far as the
Government is concerned, they cannot
be accused of either opposition or
having had a spirit of hesilancy in
tackling this question.

That takes me also to the next ques-
tion so far as the general re-distribu-
tion of States is concerned. It is true
that the Congress had, all along with-
in its own jurisdiction, promised the
formation of provinces on a linguistic
basis. But you would also agree with
m~ that in the last period of the life
of the Father of the Nation. when this
question was referred to him—as it
was constantly being referred to him
after the 15th August 1947— he had
said something which was prophetic,
which was true. When a deputation
waited on him only a few days be-
fore his unfortunate passing away at
Delhi, he called upon all the sponsors
of the linguistic provinces to come to
an agreement so far as the bound-
aries were concerned. This instance
of agreement cannot be compared to
the instance of agreement by the for-
mer British Administrators. Gandhi-
ji had reason to believe, he knew that
passions would run riot so far as the
boundaries were concerned. So, Gan-
dhiji desired, as an apostle of non-
violence, that the differences should
be settled. After all, the division is
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not going to be like the one between
India and Pakistan or like that
between one independent State and
inother but within or, inter se, the In-
lian Union itself, Therefore, he
>ught to be extremely tolerant and
sspecially as neighbours it should be
yossible to accept a certain principle
ind then to work upon it and as far
1s possible to come to an agreement.
[ am happy., Sir, that this correct
yrinciple was laid down and had this
srinciple been followed even now,
nuch of what has happened, much of
;he bitterness that was in evidence or
~as indicated, would not be there at
1ll. Because, after all, so far as the
soundaries are concerned, it is open
0 sober-minded leaders to sit to-
tether round a table and settle the
natter. After all we are not giving
away one village to an enemy and
herefore we ought to be extremely
-areful. Therefore the Government of
‘ndia, in spite of all that has been
stated against them, has been ex-
remely careful to see that in imple-
nenting the pledge of linguistic pro-
szinces, they carried out things as
rautiously, as properly and as non-
riolently as possible. It is only on
weount  of this circumstance that
here should be no display of un-
wvarranted passion. Secondly, as the
?’rime Minister has correctly put it,
12 has stated on a number of occa-
sicns in this House and elsewhere that
1e is not against linguistic provinces
it all, but all that he insisted upon
was that first things should be given
irst priority. Therefore after the in-
auguration of Independence we had
ertain large problems to go through
irst—I will not mention them now-—
and the Government of India have
1ow taken up and have shown to the
world that in bringing forward this
Andhra Bill. they have the best inter-
2sts of the country at heart. Second-
ly. the Centr~l Government have
absolutely no right to remain in office
sxcept with the willing consent of all
the people and if the Andhras desire
that they must have a province, then
it was the duty of the Government of
India that that particular demand
s>ught to be acceded to. Therefore, 1
am extremely anxious that the An-

7 C. S. D
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dhras, as also their neighbours and
the whole country at large, should

watch this particular experiment with
great interest, with a feeling of tole-
ration and if this experiment is suc-
cessful, as I am quite confident that it
will be, there would be no difficulty in
expecting other coming Provinces to
succeed as well because it was then
felt that Andhra’s case was perhaps
the simplest of all because, after all,
what had to be carved out was only
from one province. There were cer-
tain difficulties then so far as Karna-
taka was concerned and gradually
they are being resolved. So far as
Maharashtra is concerned, there are
certain other difficulties which I am
quite convinced that the genius of
Maharashtra would solve and when
the High Power Commission comes,
then it is quite possible, if not cer-
tainly, to have the desire of the
southern part of India fulfilled and
fulfilled in a constructive way. There-
fore I am anxious that this particular
experiment should be considered as a
very important experiment and that
is why I was pleased that all the sec-
tions of this House have blessed this
measure; but for the left-handed com-
pliment of a Member here or there
or on the Opposition, it has been re-
ceived extremely well,

Then I would make reference only
to a few points and leave the others.
Now it was stated that so far as the
question of capital was concerned, it
was entirely wrong to have a province
without a capital and then certain
analogies were given and certain com-
parisons were made, such as that you
cannot have a body without a soul or
a body without the head or some such
analogies were made. Comparisons
are always odious and generally un-
realistic. Whatever it may be. so far
as the question of capital is concern-
ed, you would agree that at all stages

the Government of India have left
this question solely to the Andhras
themselves because when it was

agreed that they would have a pro-
vince without the town of Madras,
then naturally the question was whe-
ther it should be a permanent or a
temporary capital. The Andhras
have naturally an eye upon Hydera-
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[Shri B. N. Datar]
bad. I am not entering into the
and disputed question regarding
disintegration of Hyderabad.

big
the

AN Hon. MEMBER: Why not?

SHR1I B. N. DATAR: But so far as
Andhras are concerned. their attitude
in this respect is entirely motivated
by their expectations or certainty
that they would have Visala Andhra
and they would have Hyderabad as
their permanent capital. So far as
Government are concerned, they were
aware of the position that if Andhras
had to go out of Madras as it was set-
tled that they had to, then naturally
some other place had to be found out.
Now this some other place had to be
found out by the Andhras themselves
and it was extremely wrong on the
part of some Members to have asked
the Government of India to impose
their decision upon the Andhras. The
Government of India therefiore left
the question of the capital to the
Andhra Members of the Madras Legis-
lative Assembly for the simple reason
that the Andhra Members of the
Madras Legislative Assembly would,

on 1Ist October 1953, constitute the
first Legislative Assembly of the
Andhra State. Therefore, a special

meeting of the Andhra Members was
called and the Chairman was Shri
Prakasam and then we had a very
clear vote so far as Kurnool was con-
cerned,

SHrR1 RAJAGOPAL NAIDU: I want
one clarification from the hon. Minis-
ter. I would like to ask. when the
hon. Members in the Legislative As-
sembly of Madras had decided about
Kurnool as their capital, and this Bill
has been introduced subsequently in
the other House as well as in this
House, why is it that the decision
about Kurnool has not been incorpo-
rated in this Bill?

Surr B. N. DATAR: We are not
changing our ideas. Unfortunately
some people are changing their ideas.
So far as the Andhras were concern-
ed, you will please note this. I shall

|
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just now answer the question put by
my hon. friend. The Andhra Mem-
bers of the Legislature of Madras un-
der the Chairmanship of their own
leader met, discussed the matter for 4
or 5 long days and then—you may
kindly note—the division was that
there were 80 Andhra Legislators in
favour of Kurnool as against only 52.
Sc against 52 we had a very clear
majority—we had this, what may be
called, a substantial majority so far
as Andhras were concerned and natu-
rally at that time, as even now, some
Andhra leaders—I am hoping a very
large number of them—pledged their
support to Kurnool on the basis of
what is known as Sri Baug Pact. The
Sri Baug Pact was entered imto as
early as 1937—Ilong before the Pro-
vince came within the realm even of
actuality or practicality. Then they
came to certain conclusions because
there were very clearly defined parts
of Rayalaseema on the one hand and
the coastal areas. Then they stated
that the capital should be at one place
and the High Court at the other and
so far as the question of choice was
concerned, the choice was to be given
first to Rayalaseema and therefore it
was, Sir. that we have to caongratulate
the Andhras on having acted up to the
promise given as early as 1937. It is
only on account of this promise that
all the leading Andhra Members fully
supported Kurnool and I would read
to you only one word to show .

Sur1 RAJAGOPAL NAIDU: I don™t
deny that. But

Surr B. N. DATAR: I am just com-
ing to the next sentence. You will
please note that so far as the views
of the Madras Government and those
who sent their reports about this
meeting is concerned, I am very happy
that on all most controversial issues
like this all the democratic parties
could come together. All the demo-
cratic parties—Congress. P.S.P., K.L.P.
and some independentis. Then natu-
rally what happened was what has
been settled in respect of Kurnool was
subsequently found to be inconvenient
and therefore immediately after this
Resolution was passed, a counter agi-
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tation was started with the i
help of our friends on the Opposition ‘
and then suddenly there developed a ’
very large amount of affection for

Guntur-Vijayawada and they started |
an agitation, and then when an agita-
tion 1s started and when 1t gains 1n
volume, 1t 1s always the practice that
some unwary persons also get into 1t
That 1s how unfortunately some Mem-
bers who had voted for this Kurnool
began to waver and then figures were
placed before us The matter came
before the Madras Legislative Assem-
bly and Council There the question
of the temporary capital was not very
Prommnent pecause vnder arele D
what the Government of India has to

willing

do 1s to ascertain the views of the
Legislature concerned ‘
The most important body was the

Andhra section of the Madras Legisla-
ture and they were in favour of Kur-
nool And then, as I stated, there
was some hesitation and, all the same,
it must be stated very clearly that
even m the Assembly as also in the
Council the amendment regarding
Vijayawada—Guntur as bewng the
temporary capital was voted down

SHr1 P SUNDARAYYA Not at all
The Andhra legislators voted for 1t

Sur1 K S HEGDE But it was not
merely for the Andhras

Sir1 B N DATAR The
had their conclusive and decisive say
But when 1t was found that so far as
the Government of India was concern-
ed or so far as the framing of the
Bill was concerned, the Government
of India believed that there was some
riff somewhere and 1t was quite like-
ly that if that rift was to gain ground
the decision about Kurnool might be
gone back upon It was only for this
very purpose that though Kurnool had
been mentioned as the hon
Minister stated through inadvertence
but still ultimately 1t was considered
that even the mention of this name
would be taken objection to by our
friends and by others because some
of these Members desired that Kur-
nool should not be even the temporary
capital Now the Government’s posi-

[ 3 SEF

Andhras |

!
!
Home ]

1953 ] Bull, 1953

1058

tion 1s extremely clear Government
1s always prepared to go by the deci-
sion of Andhras, and 1t 1s still open
to the first meeting of the Andhra
Legislative Assembly to come to a
decision to reverse this  parti-
cular decision and to go to any
town or village or whatever place they

like and the Government of India
would respect their decision
Something was stated about the

Government’s mability or reluctance
to do their part of this bargain So
far as the Government 1s concerned,
1t 15 committed to the policy that on
the 1st of October 1953, the Andhra
Government was bound to come Into
being 1n spite of the hesitation on the
part of some members some Andhras
Some of them actually pleaded for
postponement, but the Government
sald they would have no postponement
at all Therefore 1t was that the Gov-
ernment had to make preliminary pre-
parations and that 1s why under the
able guidance of Shri Trived:, all that
1s possible 1s being done And, se-
condly, with a view to making room
for a possible reversal of this deci-
sion the Government of India are
spending as little as possible on Kur-
nool, consistent with the maintenance
of elementaty efficiency So this 1s
the attitude of Government so far as
the question of the capital 1s con-
cerned

Unfortunately Sir—I hope 1t was in
the heat of the argument yesterday—
some references were made by some
Members of the Opposition, some un-
flattering reference was made to Shri
Trivedi 1 may say that Shr1 Trivedi
1s one of the best sons of the land and,
I may add one of the most impartial
administrators that India has got He
has experience of being Governor In
a number of States Therefore he
has been sent there and I am quite
confident that under his leadership
and guidance the Andhra Province
would be placed on a stable footing.
On behalf of the Government of India,
I repudiate the insinuation

SHrl P SUNDARAYYA Why did

he not take representatives of the
Communist Party?” You answer that
question
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SHrI B. N. DATAR: I am answering
it. So far as the Communist Party
is concerned, they form a minority, an
absolute minority. If I mistake not,
they are 40 out of 140.

Suri K. L. NARASIMHAM (Mad-

ras): What about the K.L.P.?

Sur1 B. N. DATAR: And so far as
their attitude is concerned, I am
afraid their attitude is not construc-
tive at all.

AN Hon. MEMBER: It has never
been.
Surr B. N. DATAR: You cannot

have it both ways. Either oppose us
or help us. You cannot have it both
ways. Therefore, it was extremely
wrong and futile for the Leader of
the Opposition to have stated or to
have bemoaned the fact that his Party
had no representation in the Advisory
Committee that has been formed.

sur: P. SUNDARAYYA: We expose
you,

Sur1 B. N. DATAR: The Advisory
Committee was formed to carry on
preparations and not for the purpose
of frustrating the preparations.

Therefore, the Government of India
had to be extremely careful and the
work that the Special Officer, the
Governor-Designate, has been doing
is extremely good and Government
have appreciated it and I desire that

Surt C. G. K. REDDY: Is he the

Governor-Designate, Sir?
Surr B, N. DATAR: That"is what
the hon. Minister himself stated.

Surr C. G. XK. REDDY: Has the Min-
ister the power to appoint a Gov-
ernor?

Surr B. N. DATAR: If it satisfies
my hon. friend. I shall say the Spe-
cial Officer for Andhra Affairs.

The Government of India are oblig-
ed to the Special Officer for Andhra

[ COUNCIL ]
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Affairs for carrying on his work in
a very effective and vigilant manner.

partial manner.

SHr1 B. N. DATAR: The aspersion
cast against him is entirely wrong.

Another Member stated something
which was also not flattering so far
as the Chief Justice of the Madras
High Court was concerned. My im-
pression is that the Chief Justice of
the Madras High Court is an eminent
Andhra himself—I speak subject to
correction.

SHR1 K. S. HEGDE: Yes.

SHrI B. N. DATAR: Certain powers
had to be given to the Chief Justice
of the Madras High Court. You
would cut at the root of the founda-
tions of society if. for example, you
go on making allegations and insinua-
tions in this privileged House against
officers for whom it is not possible to
come out and defend themselves.

Sur1 P. SUNDARAYYA: You
there to defend them.

are

SHRI B. N. DATAR: Yes, I am de-
fending them. So far as the Chief
Justice is concerned, he has done no-
thing. Because certain powers had
to be given to him under the Act, it
is entirely wrong to make insinuations
against him; it is a wrong and diseas-
ed mind. You see red because you
belong to a Red Party. You see red
in everything that is oproperly done.

SHR! P. SUNDARAYYA: You
black because your party is black.

SHRI S. N. MAZUMDAR (West Ben-
gal): Like MacCarthy.

see

(Interruption.)

Sar: B. N. DATAR: My submission
is that so far as the officers are con-
cerned, they are carrying on the work
well and nothing derogatory to them
ought to have been said.

So far as the Rayalaseema area is
concerned, the Government of India,
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as well as all of us are extremely
sorry that Rayalaseema constitutes

one of the most backward parts of the
Indian Union. For a number of his-
torical reasons, it has remained back-
ward and it is the desire of all of us,
including the Government of India,
that Rayalaseema comes up to a level
of advancement with the Circars, the
Coastal districts if not more and the
Government of India are interested in
the development and advancement of
Rayalaseema to the same extent that
the Andhras are. Therefore. it was
our desire, had it been possible, when
the final touches were being given to
the Bill, to include some special pro-
vision by way ol a directive or a re-
commendation for giving special con-
sideration to the Rayalaseema dis-
tricts. There were two  objections:
one was the legal objection. Under
the Constitution you can give special
protection to certain classes, not to
certain regions. Educationally and
economically backward classes have
been referred to in the Constitution,
but there is no reference to economic-
ally backward parts or tracts of India.
Legal advice was taken and we were
informed that constitutionally it
would not be legal to make a mention
in the Andhra State Act of any such
provision. Secondly was the question
of propriety. After all, the Andaras
in the Rayalaseema and the Coastal
District are one; they are members of
the same brotherhood and, therefore,
it would be an indication of doubt
about the men in the Andhra Legisla-
ture if certain recommendations,
especially statutory recommendations,
were to be made from here in the
Andhra State Act. For these rea-
sone it has not been possible for us to
make a provision on the lines suggest-
ed by some Members. All the same,
it is open to the Government of
Andhra to take that up. I am quite
confident. Sir, that they would estab-
lish a special Board as even now ex-
ists under the Government. There is,
if I am not mistaken. a2 Rayalaseema
Development Board. They should
have a special Board that would take
into account the wishes and desires
and also the backwardness of this
area because. after all, if five districts
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out of eleven are backward, then the
whole Province is backward and the
country suffers to that extent. There-
fore, it is quite possible, Sir, and we
can expect the Andhra Government
to take into account the needs and the
backward character of this area and
to do whatever they can. It is open
to them also to approach the Gov-
ernment of India for special assist-
ance because, as you are aware. the
Planning Commission has stated that
one of the principles is that there
ought to be an equitable regional de-
velopment of all the parts of India
and, on that ground. I would advise
the future Andhra Government and
The Andnra ‘leaders ‘nere, as wefl as
elsewhere. to approach the Govern-
ment. to have proper plans and. it will
be a vprivilege to the Government of
India to help the Andhras in so far
as the advancement of the Rayala-
seema part is concerned because. in
the advancement of Rayalaseema not
only the interests of Andhra are in-
volved but the interests of India also
are involved.

Then. Sir. I would make reference
to one or two circumstances. It was
stated that the All India Services, like
the I.C.S. and the 1.A.S. and others,
were not divided in such a way as to
include only Andhra members. Now,
you would agree that, so far as India
is concerned. there must be certain
elements which go to strengthen the
ties even in respect of administration,
and that is the reason why we have
maintained the character of these All
India Services. These Services are
manned by officers who are in charge
of districts and carry on very impor-
tant work not only at district head-
quarters but in the Secretariat also.
Therefore. we have made a rule that,
as far as possible, neither regional nor
linguistic consideration should be en-
tered into.

It does not mean that Andhras are
not to be put in there. So far as the
all India cadres are concerned, An-
dhras would be there, but Andhra
should not expect that only Andhras
should be put in. It would be an en-
tirely wrong procedure. A certain
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[Shu B N Datal ]
corrective 1s necessary After all, if
1 am an Andhra or a Kannadiga or a
Maharashtrian, it 1s quite hikely Sir,
with the human failings of all of us,
that I mught think first as an Andhra
and then as an Indian 1In crder to
prevent ihe consummation of such an
undesirable result we have decded
that, 1f not possible on a 50 50 basts,
a fair propoirtion of non-regional all
India officers should be maintained 1n

the States and the same principle
would be followed so far as the
Andhra State 1s concerned It 15 good

in the interests of the Andhras and
mn the interests of India as a whole
It 15 true that we must have proper
and compact provinces but behind
these provinces we must have ire 1dea
of India as a nation and therefore
1t 1s that Government have been pro-
ceeding slowly and cautiously and
certainly in this matter also we are
gomg to keep the character of the All
India Services Also I would inform
the hon Members that so fai as these
Services are concerned they are not
pledged to any weak loyalties They
are independent They have to carry
on all work and they have to carry
on the work entirely i a detached
spirit and they should have nothing
to do with politics and therefore who-
ever the officers be should not mat-
ter Even a Bengali officer in the
Andra State would prove more com-
petent than, for example, say, an
Andhra 1n certain exceptional circum-
stances I know that there are a
number of great Andhra members of
the All India Services They have
carried on their work very well and
one of them was even the Governor
of my own State. namely, the Bombay
State and, therefore, I am proud of
this All India Services and I am also
proud that there are such Andhra
members of the All India Services.
Therefore you would agree with me,
Sir, that 1n order to mamtain unifor-
mity of stanaards and a high degree
of efficiency we should send to the
various States officers some of whom
belong to that State and others from

other States also We have also to
remember that in all these provinces
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1t 1s lrue that we accepl the linguistic
basis It does not mean that we only
msist upon linguistic basis for all
purposes In the Andaira State you
will find, as 1n all the States, you can-
not have what may be called water-
tight compartments So far as the
Andhra State is con.erned, a large
population would be there who would
not be speaking the Telugu language
Qut of the total popilation of the
proposed Andhra State—1t 1s 2 crores
and 5 lakhs, I am giving the figure
broadly—about 20 lakhs of people
would be non-Andhras who will be
speaking either Tamil or Kannada or
some other language Now 1t 1s the
duty of the Andhras to protect such
legitimate linguistic and other interests
of these people, and therefore we have
to take 1nto account that circumstance
that 1t 1s a linguistic province only to
a certain extent and not to a complete
extent and gocd neighbourly relations
have to be established After all,
though Telugu will be the principal
language Kannada will have to be
given 1mportance and Tamil also will
have to be given due mportance
Therefore 1f you take 1into account
t'us larger view I am qu.te confident
that some members from other States
also so far as All India Services are
concerned should be sent out there

I am cobliged to the House for hav-
ing glven me this opportunity for ex-
plaining some of the important points
and I join with others, Sir, in wish-
Ing a very prosperous career and a
stable Government to the Andhra
State because some of my friends
have started even now, even before
the province has come into being—
you know who starts, I would not
mention them—to work for the dis-
ruption of the State I know there are
certain forces which are working for
the disruption of the Andhra State
and I desire that all such disruptive
forces should be completely curbed
and the Andhra State should have a
stable Government and a prosperous
Government to boot

Princiea. DEVAPRASAD GHOSH
(West Bengal): Mr. Deputy Chair-
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man, Sir, 1t 1s with the greatest inter-
est and pleasure that we have been lis-
tening for the last two days to this
discussion on the formation of the
Andhra State and various other issues
linguistic and otherwise, arising out of
1ts formation These last two days have
been gala days for the Scuth Indian
Members of this House, and that 1s n
the nature of things For Sir tae
wearer knows where the shoe pinches
and 1if the present speeches are any
index, 1t seems that pinching 1s taking
place on many fronts We listened
with the greatest interest to the vari-
ous speeches that 1ave been deliver-
ed during these two days It was a
very inferesting study in personahties
ard passinns if I may be permitted
to say so And the delicious perfor-
mance was the 1mitial performance
which was put i yesterday by Dr
Bhim Rao Ambedkar He lived up
¢« mnpletely to the reputation of his
first name because like the mighty
Bhima of old, yesterday he wielded
his gada (mace) right and left
smas'ung all and sundrv and ultimate
ly coming down with a thump on the
Constitution itself with which he hun-
self 1s supposed to have had some-
thing to do 1t was really a very de-
lightful peirformance 1 only wonder-
ed why my other friend the usually
gentle Mr Sundarayva delivered a not
very sunduar (gentle) speech with re-
gard to Dr Ambedkar, for he might
have very well left Dr Ambedkar fo
stew 1n his own juice mnvolved in the
implication, of his own 1mimitable
speech of yesterday, by which he com-
matted political harakir: by disowning
everything that he did, and saying
that he merely acted as a hack and a
hireling —though I do not myself be-
lieve half a word of it Now, I think
1t 18 high time that somebody on be-
half of Northern India stood up and
welcomed and blessed this measure
‘which naturally has commanded the
confidence of practicallv the bulk of
this House, though maybe with some
mental reservations on the part of
some Members I am sorry that Dr
Katju 1s not present here just now
Yesterday he said that we were wit
uessing the birth of a new State and
the birth of a new State, Iike the
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birth of a new baby, is always an
auspicilous cccasion and deserves the
good will of everybody concerned He
also said something with regard to
birth pangs Well Sir tiat was an
unfortunate reference—the reterence
to the birth pongs associated  with
the birth of this Andhra State For
these birth pangs were avoidable
They might have been avoided if caie
had been taken by adequate nursing
m proper time My friends Mr
Hegde and Mr Datar have taken a
great deal of pains to furmsh a chro-
nological narrative of dates thereby
attempting to show that the Govern-
ment of India was never averse to the
formation of the Andhra State seeing
that there was such a universal de-

mand for 1ts formation No-
body says that the Government of
India was averse But 1t 1s hardly

true to say that the Government of
India was eager to follow the popu-
lar mandate 1in this case At any rate
it 1s clear that it had at last made up
1ts mund about 1t I still remember
the dav—ahout ten months hence—
and that was a dark day for India the
15th of December 1952, when that
pous soul that patriotic son of Ind:a.
Mr Pott1 Sriramulu, had to lay down
his Iife for a cause to which, accord-
ing to the protagonists of the Gov-
ernment, the Government was certain-
ly not averse And two or three
months before that n July 1952 1n
thus very House a resolution was mov-
ed by a friend of mine Mr Venkata-
narayana, urging the formation of an
Andhra State Though the general
opimon 1n this House was favourable
to the formation of an Andhra State
on grounds known to all of us here,
still the Congress as a Party had to
oppose 1t and the resolution was de-
feated Actions speak much louder
than words Had that resolution
been accepted in July 1952, I make
bold to say that the life of Potti Sri-
ramulu would not have been lost 1t
was only four days after that precious
life had been lost on the 15th of
December—I repeat 1t, 1t was only

four days after the 15th of December,
1e, on the 19th of December, our

Prime Minister, Pandit Jawaharlal
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Nehru, came before us here in this
House and informed Parliament that
the Government of India had decided
to establish an Andhra State consist-

ing of the Telugu-speaking areas of
the Madras State. The decision was
welcomed, but it was a bit too late
to save that precious life. Not only

Surr K. S. HEGDE: Probably you
are not aware that Potti Sriramulu
wanted the city of Madras also.

Sur1 C. G. K. REDDY: But did he
get it?

Principa. DEVAPRASAD GHOSH:
Anyway, these are matters of detail.
What I put before you, Mr. Deputy
Chairman, is this that had this identi-
cal decision been unmistakably taken
and announced by the Prime Minister
of India in July 1952, when that reso-
lution was moved by Mr. Venkatana-
rayana, I make bold to say that this
tragedy could have been averted. City
of Maddras or no city of Madras, that
was not the main point, the main and
grand objective was the formation of
an Andhra State. Anyway, I do not
like to dilate on the distressing cir-
cumstances for long.

Only one other thing I would like to
say in this connection and that is this.
The distressing circumstances in which
the death of that pious and patriotic
son of India took place, were not the
only thing that happened before the
announcement of this decision. You
will remember that there were exten-
sive riots, unhappy things. which
every one of us regrets. There were
burnings a\‘d lootings; there were so
many other things—digging up of rail-
way tracks and all that—resulting in
the loss of crores of rupees. It was
only then that the Government came
to realise the seriousness of the situa-
tion. Now, thai is my complaint; that
is really my grievance as it is of every
peaceful citizen of India. It has so
happened, it has so come to pass, not
-erely in connection with this parti-
cular public demand, but in connection
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with various public demands which
have come up of late, that the Gov-
ernment is not amenable to arguments.
Government is not amenable to
facts and figures. Government is not
convinced by reasons. It is only when
things get out of hand, when some
people fast, when some people die of
fasting, whemnr some people take the law
into their own hands that the Govern-
ment becomes alive to the seriousness
of the situation and feels that some-
thing must be done about it. Only the
other day, in the month of July, we
had a hell of a lot of trouble in Cal-
cutta, What was the reason? Mr. De-
puty Chairman, you will please pardon
me for this short digression., but it
illustrates the point. What happened?
There was a paltry dispute about a
certain increase in tram fares. That
dispute, that objection, might have
been right or wrong. If for two or
three hours the Members of the Gov-
ernmernt and the Members of the Re-
sistance Movement had sat together
armed with facts and figures, they
might have hammmered out the differ-
ences and come to some decision or
other, but nothing like that happened.
So long as matters were confined to
the realm of reason, arguments and
facts and figures. Government was in-
clined simply te ignore thenr. I am
not supporting the deeds or the mis-
deeds of this party or the other; I am
speaking as a peace-loving citizen; I
happened to be in Calcutta during
those days of nightmare in July last.
I am not concerned with rights and
wrongs but I do maintain that only
when unfortunately things get out of
hand, that the Government came down
and yielded and that too without any
dignity. Had the Government made
that gesture a week or a fortmight ear-
lier, it would have beemr more grace-
ful and dignified. I might also refer
here to a very unpleasant incident
which occurred—which in Calcutta
we dubbed as the “‘monumental’ assault—
as the assault that took place on the
members of the public, particularly
the members of the Press at the base
of the Ashutosh Monuwment at Cal-
cutta, of which my hon. friend there,

Mr. Satyapriya Banerjee, was at the
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same time a witness and a victim. That
assault was ot such a flagrant charac-
ter that it resounded throughout the
length a1d breadth of the country, and
brought down the censure of no less a
person than our Prime Minister him-
selt. ard the Government of West Ben-
gal had to yield. All these things I
say more in sorrow than in anger, be-
cause this is not the way in which
nupiic demands have to be met. They
have to be met on the basis of facts
and figures, on the basis of reasons
and arguments. Sometimes it seems
to me that the foreign rulers of India
who preceded the Congress regime
were responsive in a greater measure
to the demands of the public than the
present set-up of our Swaraj adminis-
tration. That is a pathetic situation.
Perhaps the foreigners felt that it was
not right to ride roughshod over the
feelings and sentiments of the people
committed to their care. but presum-
ably our indigenous administrators suffer
from no such inhibitions. Their attitude
seems to be one of cold, callous con-
temptuous disregard of public opinion.
It has now come to be the public im-
pression—unfortunate  public impres-
sion I must admit—that in order to
get anything sensible done hy the Gov-
ernment, it is no use adducing facts
and figures, it is no use advancing
arguments and reasons; all you have
to do is to ask somebody to go on a
hunger strike, somebody who is pre-
pared to die—if one dies, so much the
better—and to make your own lives
and the lives of everybody else (and of
the Government officers) also miser-
able. and then the Government will sit
up and take notice of you. This is an
exceedingly unfortunate situation. 1
hope and pray-—and I hope everybody
here will hope and pray—that this bad
tradition might become a closed chap-
ter in the history of our administra-
tion and a more national chapter
might begin from now on; and that
is"why 1 welcome the announcement
of a general sort of boundary commis-
sion which will go into all these ques-
tions, not on the basis of argumentum
baculinum but on the basis of facts

and figures, on the basis of reasons and
arguments.
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I welcome it because it is on this
basis alone that anything can be ra-
tionally decided. People can sit down.
around a table, appear before the
Commission with deputations, produce
| witnesses before them, and then, on
the basis of arguments, thrash out all
these things and come to definite and
! reasonable conclusion.
|

!
!
|
|

I shall not detain the House much
longer. As a matter of fact, as to the
details of the merits and demerits of
the Bill, some of the South Indian
Members have spoken and they are
in a much better position to do so than
I am. I have only one other thing
to say and shall utter a few words of
caution to my friends of Andhra; and
I hope they will not take these words
amiss. Afier all, the Andhra people
have got their own State. It may be
not to as full an extent as they might
have hoped for; but the sum and sub-
stance of their mission have been ful--
filled. Their quarrel with the Govern-
ment is more or less ended. So far as
the relations between the Tamil and
the Telugu people are concerned (I
am speaking subject to correction) I
was always under the impression that
it was the Telugu people or the An-
dhras who used to rule over the entire.
Presidency of Madras, just as the
Scotsmen have been ruling over Eng--
land for the last three centuries. L
sometimes wonder why the Andhras-
have chosen to abdicate their empire
over Tamilnad, and modestly confine
themselves to their own homeland. I
also wonder why the people of Tamil-
nad have not yet announced the “Ap-
pointed Day”—Der Tag’ as the Ger--
mans used to say—the First of Octo-
ber 1953, as a “Day of Deliverance”
from the shackles gf Andhra imperial-
ism. In talking oy Andhra imperial-
ism, I am not drawing upon my own.
imagination—it is not an invention of
mine. If I have read our history
aright, it appears that sometime in the
first century B.C. or first century A.D.,
great Andhra emperors were ruling
not merely over the bulk of Southern.
India but also over some portions of
the North. 1 hope, however, that that
| imperialism is now gone, and none of
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[Principal Devaprasad Ghosh ]

my friends either to the right or to
the left will subscribe to 1t I ftrust
therefore that the Andhra people, 1n
view of the fact that they have now
achieved their heart-felt desire of own-
ing their own homeland and have ab-
jured imperialistic ambitions will not
any more cast longing lingering looks
all round and look for bits of land here
in Orissa or there in Mysore, but will
be content with trying to develop tre
new-born State as best they can

I shall tell vyou one thing more and
that 1s this Now that they have no
further cause for any quarrel with the
Government, let them not was e their
time and energy 1n quarrelling with
one another, 1n quarrelling o--r the
capital, whether 1t should be in Kur-
nool or Vijayawada or Hyderabad or
whatever 1t may or other httle things
Certainly they can afford to wait I
may foretell, if foretelling is not a pre
sumption on my part, that Nehru or
no Nehru, the Andhras will get Hyder-
abad 1n the fulness of time as their
permanent capital, i1n place of this ten-
tative capital of Kurnoo! Our ami-
able Prime Minister, that generous
patron of his friends will not be able,
[ tell you, to save his friend the Nizam
of Hyderabad any more than he has
been able to save nis other bosom
friend Sheikh Abdullah of ¥ashmir
QOur Andhra friends need not be aver
anxious on that score To whatever

persuasion of political thought they
might belong, they should put theiwr
shoulders to the wheel, and try to

build up the new and great structure
which task has happily fallen upon
their shoulders The omens are not
very propitious, the signs are not very
auspicious Mother Godavar: seems to
be angry She seems to be beside her-
self with rage, that rage has got to be
assuaged She threatens to engulf the
whole of Andhradesha presumably
for the way 1n which her erring sons
are behaving There 1s an old saying,
a famous couplet 1n the Upanishads
which warns people agaigst rushing
about here and there like fools, like
‘he blund being led by the blind May
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I have your permission, Sir, to modify
that couplet a little and say

“Dandramya mana pariyantti mudhah
Andrenarva Niyamana yathandhrah”

Let that not be said of my Andhra
friends now that their hour of victory
has dawned I have nothing more tn
say We all wish god-speed and good
luck to the Andhra State There 1s an
old Vedic chant which I presume to
quote for the benefit of my Andhia
brothers As one coming from dis-
tant and agonized Bengal, which
knows the vangs of separation 1f any
State does let me quote the Veaic
mantram

“Sam gachchadhwam
Sam Vadadhwam
Sanvo manansi janatam”

March 1n umson, speak in unison and
think 1in unison Then Mother Goda-
vart will bless you Mother India will
bless you, and .he Divinmity that opre-
sides over the destinies of our Mother-
land will bless you

Surt D NARAYAN (Bombay).

ot o Mg (Fvaf)  gumla
wEEd, WY A & R T ar 7 owey
FT g HIT 7 A(AATE T | 7§ 39 o 7
gada & % fox zafex sofess
gutg, fFfaq @ty F 9 37 fam
FTOATAR E IAFT F 98T F o
wifs § =mgar g fF =¥ o
9 I F HIGTATL A0 AT 81 | gHIR
A F WIZAT A F IS1T, AgAT F7,
ATEGT FI AR AT T I aF HIv fopar
HIX THFT ST AT & ot @IE |
IEH TF T EW A & AR @t
fear €, forg wex & 9 o wmam F<ar
g fr uw faw ag o7 & A A §
s {5 forg Sa & 7 917 751 § 5g wRrAE
ST Y, S PR o e oRay (e
537, 3R AR g @) | oFe
gAT & TNT & H19 U ST a7 S |
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{7 T Y T AT & JTET T AT
ST §1 I AZ AT A 39 a7 F
gra faerd 3 @1 E AT wId Are
¥ maifaar #1 s Z4r g 5 o
IT F A° FELE FTILE

s &1 farad & 5 o8 o earafas
aTd & o wrararT s = feegear
S XY A AT AT E | AT AAAT
TE AN ST A F41 gy 5 ag S wew
faar Oz fpar o1 <@ & o7 F1E AR
STF (AT FY 79g & 75 fear STy
¥ TH 979 &1 AT HIAAT | TF TH AL
HAF AT AT AT TEE, FE F6f &
wg M aE frgmeaam A
ATYTAIL I+ 98T & 1 "Il 7 59
AT FEarq fFar, T & & fgE-
fafgm frar AR WA ¥ @ &
SR HIT U7+T TA7a {6 9% o0 F1F
F T gfg ot s T F1 a6 97 1
g1 UF 919 o, S ggf Usq FLAT 97
TR oAr waas fag F<aroar, fag =g
g ST @ fag grsmagaa
faamas ®7a @, F31 waqx  faemm,
Fgl Sfteaez 1397 fasmar, #E Flaw<
Fraw  frar, fedy &1 Fer fear
et &Y et foFar, watq 18 TR
Ir WHE F A SR A FT AR
I A F W ART & fF qa &
TAMGT TR AR ARSI F (Fr &
ary faar @ ag Agraee & 919 5T )
TAF gemt ¥ IuF fawred fFar ) ag
wraTla® o7 FAIE FOALHT TA&T F
Tl 40y A Ed W, 99 ¥ 9
7gt Wd AR WF qF T ™ q9 T,
wgrasg ¥ g faelt #fF e & Ao
¥ fod afe #1€ s wfaw & =wfaw
F3T ENIT T g FEIG AT HAT E |
a9 HIGA F A1 A OTEARAT T
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éﬁﬁg&a’r&w%m&mv
Yt F7 frarsd g1 1 7 qE ¥ & 9
AT @0 E B oag A i @A
¥ @aqar § 5 o uF wre 3w
g, TR (T OR0 FIA 7 HIT T FY
1A T 70 A gAT G VAL T g d=
T EIAT | ST F 9 &  qral AR
sy feargal #1 faarsT i gad
¥A7 F qIFA ¢ =27 a f5w F
o T HTE g, ¢ A FE & W Qo
oY qw g | Y A oF g A E,
#E G F FIE g€ #IT 7 a4 G2 §
P &1 T AT TS F S q A5
A a1 A8 | &, TF STHTAT o7 WS,
T T T TG ML F AT G| FA
qt g1 € fF aier 7§ uF gur ey
g7 fg®r raEr wWEAT q@ aisy
TG AT | AT & [T ¢ T_@; A
AT I3 OF 3, q79E, ALY, SR
TR wey w37 fF stgr & | arey &y
RICEHT & ST TST 7578 | 33 92w
iy F 5 faamr fafafes nfaRg
( linguistic provinces) & #gr
STEFATE 1 G graq 7 9 gy guaar
fe g7 AR 5 &Y a9 78 www
F1EY 731 € 7 =gy gar i wreer o
fafufa & @19 =7 w_El #1 garer WY
ag fewar STar |

e 2T g fF gAR faaw 7
BT Y WG ®TAT &, ST Y /R &
Hepd 91X S A1 Fre AT ) 23 wrarg
Ty & foert 29 F 23 A WY FT F
qrar & AR IAF ¥ 4 waTe o E fe
foreg oA ATITETT T T § ) A,
oy,  afAe, FAST AR AAATHT
oqy ¢ f fog oroar a1 Wd o9
qreq G 2
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AN Hon. MEMBER: s

g% WA qqer ;ST
T ?
Serr D. NARAYAN:

At Yo TN ;T A AT
Y a¥eft STt € W FIE e W Ay
FYST STTAT | AT FT AT HGAT TIA G
WS FY YA ATST w7 Wi
Ffaag e AT § gL FAAT FR@ A |
AN Hon MEMBER:

% AEAT WEER . gATR WA
#fg Tirara M T W AT
A ST | Ffgar F@ G )

Surr D. NARAYAN:

st o AT ;. IEN AR
qAT H &Y THAE A, Ag g A & e
qTT | IT FT FASA { oo frar
T A Ay 5w faafes § ag #gar
wgar § i wreefiar wgremy ey Sy
A JTER H T A 9T HT 05 4§
3 S gy faad ag fed AR e
q &, WA 7 A | IR A S AT
Aregafex forar v ag qaet W
7 foram | 7Y 97 I 9 w39 7 qqAT
75 & for o It @2 @t oF var @
& gt T W At S §, o,
FATS A AW | A ZqFT TT
FTEATE ? g THAETS wiyF e §
g ST E 1 | WY A OF A wE, DS
g g a9 T & ofe wwafe)
F ORI §Y AR ITF 1% 79 @A
wawer A Aifew gf, 9F aww § fr
oF fafaet oy wod = T =
4 {19 @ | S a9 q1 I8 Fra faar
THT 9T 18 I T T o Cag
fed, s fafrzet §d gu sl &
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a1 TET FQ, A § AT FA &7,

g gfaest & fasrs &, T sl A a1

FIg 7€ 1 AW FG FTFGAwAqT |

A g W1 7 FE fF arga 79 wad

F q1d U AT FART IS ALY TAAT,

TS AT TET A | AT TG THH

a5y g & frg aw@ § fema @R

A AW E | g g ARE T FE |

Tgt v gt ? fAsw v e @ A

HIR qEF & TET IG &l 9§ s T,

A 7 3§, FIAN A I8, 79 T 95 b
TFARE Y H ¥ FE AT S A,

FET qON] ALY, FE FAS AT, Fal Wl

SAGT FY ATeT AET fRETS Sy €7 0

o QST AT F 912 987 FF F9 &7

T &, MR gH A FRE Ay

> ETASE | fAer q0a«, F9€ arer

Fafes # faer smaw #R Ao A

oiyg § faed ST

FET AT & fF WIHTET AT v
AT 81 S av feegea v owar
7oz EY SIGIT | AL qHA F AL wrav fF
g7 fegeat® & = wwal & a4
fergem A1 oy F fod werd @Ey
T HrorreT 927 FY &7 HF AATET 97T
FE F 918 g9 99 UFAT F1 H4 T8
F{ | AT T T, g AR
TF &, gurdl W OF § HIL GATY AQT
TF 8§, 57 A g At & g gu
g FaT AT § £ uwar fasre Srge
TFAT &Y ST AT AT 8, UF faarer
THAT Yy & Ardr fifafewa, Sk
FAILT TFaT gt g | foamEr uwar
A TR TS S FT AL FT E | AT
fegeam = &, guma faam 0w &,
st f 43 it g, A1 7 w7 A
T § facger Twa & fF sifeas @A d
faardy uFear famrs srafr | g, FEEIT
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THAT F1 W @A(F @sv fFar Far g
9%y I9& gFgew ¥ Y FgAT Awar
g fF ag sgar @y AR wrqa § 1 gl
FoIIT THAT AT IF 4T A T 99 fF
gW AR o, 39 T47 AT gAd madAr
FEACH THAT TET ALY &Y | qRANTAT
FT ST @Y, WAL T 5T T a7 Wt
AT FTSMAS TATEAC FTqg=AT
T, g9IRN At & 7 agEAr @ E W
I Y ag=ar § 1 griEwr F gy
AT Y STHTT FT AT FI WT @A 9
HR AT W AT F AT E | AT TR
FEAT FT AT FTS qaTA fgegeqrT & 4ar
Y 7 g7 g WIS o i gH WAL
WT1 FY AT 918 & A g w9 9av
foar srar § 1 AT FEAT F§ oY
e A3 & foaw 1 qgra T g1, F2
e 7 gy M Frf afgsy 7 g ) gar
AEE | wg g A A U g F
AT § | WA FT F9C, VT a0
Hqegpfa uF 340 F G99 & | TW @A
g fF g9 F srad ow A A g,
BT FEY Y AT §,  IAHT TAET AAT
FATHATE | AT TG & W7 segfa
TF 1 gu WA F A waw et
#r 33 fagesd & Fg 799099 £,
FTUFH I AT FT TF T F) HIAT
frgaar § 1 wedg desfa #1 o
"TAA gu WY gXaF wow Fy A1 faqwar
g I ot gq wrAar T /T 39 &7
fasra F3ar gem 1 W F1 Aesfa
35999 F 9A17 2 fore ® fF wds <
& Tt 7g FE Ad feard X fr 0
AURCASE LU IS SAUR U IR
gar | Y avg & gy fad oo
gepfad | zafed AeTET AT A F
aTe § qoxfa #1137 ISAT AL /YT

Hagadr T9T &)
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AT AT FrEAG FT, T4 FT,
IS 1T § o dmr gga foag wgid ?
TG TR AL AT FT A9 § I9F
e | d1 7 7g g%l g 5 ag gard
F5AT & AET | ST R g IR AT &
fed wmgd & 7 meras & R fa,
T W F < 7, dgqare & ¢ 9
R T, Srgi o aQray Srar A gy
£, 59 99 F1 WY 0F FT QA wreee
FT FA F1E 717 G237 &Y A FrIw

Dr. K. N. KATJU:

;Mo Fo Qo WTH : /L 7 aY
HF ATG It ST §

Sarr D. NARAYAN.

ot ¥to TGy : AE, wT AWH

T A et €, st A qwe §
Faragi &1 # Ao FgAT AR g 5
Tt § gEET wwdr e S d
A ITT F APN T AW TF T74L
F FIT ATHFAT fFa1 § A I7 AR
Fr a9g ¥ AT Fg g7 & FF Tgr
G @ AU T AT § T a8
dfreifas @er €, sifa® o § R
F7E | FUY VAT 1 &

Dr. K. N. KATJU:
To Ho R0 WY : HIT AL
HT AT JETE )

Sarr D. NARAYAN:

sy fo Fmer - § Gwowiw ¥
AT § A8 A qETdr A faw
sty | agl feedft & Y qaey €
g FE A T &1 qA FgA Ao,
Fard ar g gE & 1 A A FAE F A
& FgaT argar g fF gt aF Ry
F A § A/ A EATFARA g
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[Shri D. Narayan.]

g quf gIT | 9%g § T9 FI aga a7
wged AEl aqT MIF AT ATETL A
FAT a3 § 3 0y gR A 999 AT §,
T At &AE QAT B A0l A &, F
qifaerare dar ey A, fF ey 4
Y7 ATAT HIAT G 7 99T 6 | 59
‘graey | T 1 9T gvan &, Tafes W
AT AT GTHIC T FH W AE Y
HET, GHIAT FT @1 § FF gH T T
g & gaar dar gt F s ) w7y
0 TE & A0 S G, W wHTE
TET a1 WA Y AV A H FL 7 FAR
T a€) A, "Ea A g aragl, gn
AUAT AT & & FTUF A, I AFTAL
q & FTH FUT, ARTL FT AT FATT ATE.
aqTg LY &, 7T A1 H & F1H FEAT TG
FHY FH g0 AT ILH @A &
@ @ 1 afe Fag s g a1 F|w
FIET T OiFd @ gy feag g g 7
A ar g g fF ady am s ufyw
7 ufys freag 338 ofys e &
fezam 5 1Y & THT W7 HANT AE @ |
zafad | FgaT Tigar g fr wfwmm &
AHIETE ® AMA, WEAG FOBE
Frag 72 2 fagar garw fa=ghar e
IAT N A 9IF KA

AT § a8 Fw@r ar g fv oafx
FENESE I 1T & T 39 F7 einfaady
aga =" gy g AW S 9ER
F WA 3 agt Frs wfEfaast § € ag) |
9 TR AR ATE FARATAT AL, A qV
3 Fga fr a8 fasge o € 1 SRR
7Y F1 a1 fF 39 a3w Q@ feegean
F1 a7 (brain) & | M gw FIIE
5T AT & T KIS §4 gV A g 7
W Fgar g fv gam g ow § o g
w e Ay o g
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ST P E A1 § TG gW w@ad Wi
= 29 &1 fora & g9 woe) wrfa #1

T, FIAT AT, FOAT gEsfa H) woe
ITA Gl F7 qqfq FT TF |

Surr T. PANDE:
it o qiT : AT AT TATA EAT

TR § !

Surr D. NARAYAN:

st Fo MTgwr : AL FA ¥ A9
o %3 & % fo9 a9 @&y weEmr
TR ®T AT FEY AT T SEHT T
AT E | A T AT BN @IE Y
FaT I fgegearT & aa= g1 @I E |

T AT AR | AA 0F QI
T FGAT & | & gOIT FFEATAAT
T WHEIFI 9T UG I AT Fg
WS | # g @raAT | qR giawe av
Fifs 4 AT F7q AYTUT F AT @ &
graif® SgiA a0 Fg fgar &1
am not a Maharashtrian” sga =Y
qHY I W fF ag 95w #g 9% 9 ofew
FF AT & A AT FF FF Fg T9
IaFr [ a7 FT FA aq@ & Fopeay
ga ! FAIF IWIA AL Tg G @0
g fF “consistency 1is the virtue
of an ass.” | z&¥ 7 fawx
TE FAT HEY B 1 wifgedz
TEAT AE! ATEN, FF Lo, Q¥ &Y &
gU S Fgr 971 fF wgrre g uik
wgrfaad AT 1 1 AR F g3 9
TIE GIS FLACIEAR A ATFCQ G
g W a7 AR YR E | §T g av
TTHZT WEAHT AIZT F1 7137 & 6 ag
TEAT WA E | TG WA UF 919 WK
FgAT A1 1 IBIA Fgr ¥ afe wmmE
T FT THAT G wEa a1 “‘Linguism
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will be Ioaded with commu-
nalism” 1% I7& IH T @A
ST 91 fF e ag a avery f§
YT FAT AT E | TS AT FT I
N Afam | v g A q TR
SqTET § A/ HAX ATNETY Fq &1 AT
TY 471 TR FY TRIE FF &1 AT |
gfcot #1 grad 9 F1 & a8 A
 far AITIT AT F T TAATET AEAT ?
AT & W T H8 AGF Tod FA
FAT ? A g F1 Aaew 98 § fF
HIF A1 FAG & 9@l @A a0 & ar
Y dga< W arerd ? W Auw
& o=l §F T § 1 AL a8 TT
femarar A@ET & ? TTo WHEIFR
TUA AT ARAFTE | 98 98 3 faw-
A1ar a1 fF ¥ Agaw & srea, afgee
g1 STIFHAT | A F qg1 aF #g fear v
4 fagra &1 s=rdw 1 shall buca
the Coastitution” +  Aradg
JEITHT AT 7 [ Aot @y =iy
TAE AT T AZ AT K15 wIEA F AR
AZ F ag F F21 17 7 MA AT
g T faura Sy AT IATE | g FE
ARHE AT AT AG & | T qH o
YFITHT TIZT F FEATIZ & F ag &y
waq Fg1 % afg wmmEr st
AT 1 qEAT A ggAl F FIT e
R s, ag fargsr  waq & wifE
o1 fFaAr Sfen oAl & FUCE |Wrd
IHY SART ZI9 AT g g, afy gen
ar & g W |

AT § AT AT AR F qredfav
& o9 9 q9S AW FHGT FY
fATg & 3@ 1 AT FAT AEATE oA
AT TR 7 € | 719 fgrgear F fedy
fFam &1 ggl a1 & @er &1 fg,
FH AR FF T A AT FHATEEAL
o geT 7 faar )
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wET AT s WA 4
FTIUST & T FATT FT 9T FET Al
femrs gar | FXor ag & % ST awd
7 g WET fF 7o A F1 AT @i
FifF ag A TG I@AT § T IAHT
TAF /TN AT AFATE | FF AL (BT
oF WTE 7 agi 9% Fgr 4v ¥ A e
areard W fg 4w’ (We must

not borrow from the west) |
AN Hon. MEMBER:

TF WA " - (dest
(totally)
Surr D. NARAYAN:

st Yo AQAW 1 WK F AW I

ATE [ qATH ATEA & FFAT F oww
afg™ #AET AT T FET S F,
FFAT FT T | AT AT TF A1 FT
gz 37 & AT a3 /@ @ o=y A1
T F7 Fied 757 FTHAGETTFAE |

frgs awat & Far goT, waS
fg7 qd T 17 IeATIAT F faars fom
qaq fFAY wEAT FT AT AT 91 qT
Fgr sirar ar fF ‘g w3z @y =S
TEN STAAT, A AGT ATFT FAT F4AT 7
TH AL § 9ATE ° WO AIAHGT AF 7
fa<rg forar war ) w19 gw @S 2 fF
g WG WA FT AT ST IA @I
|IHFT T A HAAT FT TSF 99 @I
g, aras § u FT A5 AT WA

T TAIT RY HTHT FT FFT ST 751 € |
AN Hox. MEMBER:
UF AANT qIEq . o o &

fa=v § o fagme A e €
Surt D. NARAYAN.

st gto AW : gH W O
AT & fF A | 7St gy | g6 A
qYFr &1 1 I A%g T IS g AR
2 fo=® o SwaT 7ud 39 Y g I FY
=gl Avg 9 g9 g | I 1 77T
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FT UST FgY & A&l FT FAFAT AET
Fr gT AT A1 o=y @ ¥ 99
a%, 3% fgm FaF | g At srar
&Y g7 TS T8N § A1 HTT ART 74T gATL
T | HEAT TrAq & 7 g qg AT &
fF 5% I g FWaT & g AT 7

OTT 1T HEqT T T |

Surt RAMA RAO: As a matter of
fact, in U.P. also they have not
dropped English. 90 per cent. of the
Administration is being run in
English.

Surr D. NARAYAN:

sy o AFT : AN, ;T AV
Fga g ag W gey g § FifE ;o
gfeaafar FTWE | 7R 9 o) 7w
g LAY WY S AqAT T F |
¥ wgaT ar A A ¥ faw a8y &
F 71T AT T T | FATT FT U
IIEY & T WAFT T qEH F AT A
AT F A FT FTH FIAT AT | T
T AW JAQTIFF AT IAT AAH
FEL F1 qAF GF, TT TF 7 WA
fgeqr ¥ oF, gq Yo E ST R aq
TAAT FE O53 8 5 o7 3w # wwar
FT USTE | ATHTA gH @ & FF agr
qT gt F7 &7 9T A7 A famm
TYFT FIW I8 § fF I S0 1w/ W
HAFY § WG FWQ & IJART 37 09 F7
T g fr o siastt & a8 QAT v FE
I ag fauas I3y T I AW
zafad e g 2w 5 oawal &y
Al #1 A0y F9 ae S9EE]
FgYavr g o fv washt ¥ dfsq Fgeng
T § | TR g FIRATL Fgr & fv <
7T AFAT FT ST TG & Al HIHT
FAGT FT AT A qIAFTSHT TATAT ERIY
AT FAqT FT VWY § U a9 T
¢ a1 ¢ 99 fFam “fefafes wfra

[ COUNCIL ]
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AT AT ST #T =T F99 0
FafoT 7 o A & ag AT R
MY I T KT I 3G g7 94T BV
fre & 2@ @O« e & 7 39

AT T HAST Wreyr Ay frwrad 7
T FEA & IV qTH &y qTH gAY IY
W@T AT, & v § § W fAwraEr
I HAT AF TG &Y SO I oA
3T o AT oy e Ao =T Ay
g | 9% A19HT wd avg & anad oy
o7 g7 Ay F frar 37 =, 1y
FAR A FY FIAIHe G AT, FAR
T HT TART & IIA ATIAT, AT 7097
FT tgeq fgedy 1 wdar, wdrm
AT | FEY Y qvaE & sgAy, gErw &
HAAY, FIT & wg AT =Wy S
FASTATNqT T o o 7 fa=dl ¥ T3 M1

¥ A g AT]H  FE F AT
oI Eq 937 9 1 q7 39 79 F7 g4~
NUW LATF | TFF {5 AT 377 FT AAT
T AT & ? WA I A FAar T8
AT & {5 W sl #Y =9 Ey
qiEd F AW AT TG TIY IgT 999
efr A7 Y oY | wreyaTiagy 7 o 3G
far Y fgear 37 F1 7aw ¥ faerar arfge
ar 78 74y fawr wrd a1 I 7 Ay
THT AFY I=T BT THAT T AT F
THl q¥g ¥ WH FAlEF AT AGPUAS
Favwy WAtz z=wrd fw
TE Fras TAW TG ¥ 7T gy, W w9
TIAl ®Y AN F AT FAT MG & |
F4\ AT &, TA ATT FY HIT T AR
Y A7 T0fgT | T FAar G e
F1 AT ATGATE I 39 FY 3597 @ fawg
FIFIT F18 7T g A 70 ¥ I 7 UFam
T a2l gt qFA | WA A a8 W
# oy gl g f agard) usdi &Y 9T #
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feat 4 oveux afagam 98 w@ré
gAY 1 wiawr dar 21 ag g 1 gwfug
§ |Tg A FEATfF T WAL Ay
SRIFT TAAT FT G2 A7 A07 AT AT
a1fgd 1 3 swar W g @A AT
o FT TFAT WY &F) W@WIAT

FIETH, AT A WA A AAAT §
B ST AT AT TS, AGT T GHH AT
X2 § a1 sq weefar agret widy S %
IR FT TGN WA | H SR qF AAATE
oTq @17 FETeAT et St F 7=y WA
¥ AT T AT FT AT 00 AT A FQ
JIY § T ATUFT Ig 147 UF g2 qF
SF M3 @ [y AGT AT FAA AT
T & T AT HUST FT ARA T FI, H
faoefl Y A T F7 | AU A TG
grar v sifgfaem w1 gar & &
qqr &91 F & a1 W FT W Y
qgreqt Ay oY g @ ¥ AEAR
7di fae gFar g | sfzdg Faw a,
9 F91 Fard §, A Ay A sifgfa.
T BIAR FIA B AT AL G AV
ey Y R WAF AT TS A
agrear qieft F7 FH A AEER T@l
e gy fefaem g srdh ove o

[ 3 SEP. 1953 ]

\;
\
|
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# atEar g fF we¥ A oy Ay
T fa®, o9 @1 qar Wk qwedy @
R feq o2 faq s=fs & arf ov s&an
T ) 59 3 | qigdAT WIyrars A5y 47
F AT S L&A ) § 98 T F
fro gl stk za qew Ffag Ny
g AT F ST F @aTy gra MW faw
A FY AT AT A AAE IAF
QTAT AT AT STedy § ey AT 2Y §qT
T & [ qred | FIAT WA AT
FAH FT T |

[For English translation,
pendix V, Annexure No. 46.]

see Ap-

Mr. DEPUTY CHAIRMAN: Before
we adjourn, I have to make an an-
nouncement. Tomorrow’s business as
at present relates only to Non-official
Bills. If however there is time left
after the disposal of Non-official Bills,
we shall take up further discussion of
the Andhra State Bill.

The House stands ti
8-15 a.M. tomorrow.

adjourned

The Council then adjourned
till a quarter past eight of the
clock on Friday, the 4th Sep-
tember 1953.

Edftnr of De
b
Rafya Sabha sec::e"! i,



